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RAJYA SABHA
Wednesday, the 20" August, 2025/29 Sravana, 1947 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. DEPUTY CHAIRMAN: Papers to be laid on the Table.

l. Reports (2023-24) of Samagra Shiksha, West Bengal, Chhattisgarh, Uttar
Pradesh, Gujarat, Madhya Pradesh and Tamil Nadu and related papers

IIl. Reports and Accounts (2022-23) of NIOS, NOIDA, Uttar Pradesh and related
papers

lll. Reports and Accounts (2022-23 and 2023-24) of STARS Project, Madhya
Pradesh and Odisha and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI JAYANT
CHAUDHARY):  Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers: -
I. (i) (a) Annual Report of the Samagra Shiksha, West Bengal, for the year 2023-
24.
(b) Review by Government on the working of the above Programme.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 5041/18/25]

(i) (a) Annual Report of the Samagra Shiksha, Chhattisgarh, for the year 2023~
24.
(b) Review by Government on the working of the above Programme.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 5042/18/25]

(i) (a) Annual Report of the Samagra Shiksha, Uttar Pradesh, for the year 2023-
24.
(b) Review by Government on the working of the above Programme.
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Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 3084/18/25]

Annual Report of the Samagra Shiksha, Gujarat, for the year 2023-24.
Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 3088/18/25]

Annual Report of the Samagra Shiksha, Madhya Pradesh, for the year
2023-24.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 3083/18/25]

Annual Report of the Samagra Shiksha, Tamil Nadu, for the year 2023~
24.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 4055/18/25]

Annual Report of the National Institute of Open Schooling (NIOS),
NOIDA, Uttar Pradesh, for the year 2022-23.
Annual Accounts of the National Institute of Open Schooling (NIOS),
NOIDA, Uttar Pradesh, for the year 2022-23, and the Audit Report
thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 3084/18/25]

Annual Report and Accounts of the Strengthening Teaching-Learning and
Results for States (STARS) Project, Kerala, for the year 2023-24,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Project.
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(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 3085/18/25]

(ii) (a) Annual Report and Accounts of the Strengthening Teaching-Learning and
Results for States (STARS) Project, Madhya Pradesh, for the year 2022~
23, together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Project.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 3086/18/25]

(i) (a) Annual Report of the Strengthening Teaching-Learning and Results for
States (STARS) Project, Odisha, for the year 2022-23.
(b) Review by Government on the working of the above Project.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
(iv) (a) Annual Report of the Strengthening Teaching-Learning and Results for
States (STARS) Project, Odisha, for the year 2023-24.
(b) Review by Government on the working of the above Project.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. For (i) and (iv), See No. L.T. 3087/18/25]

(v) (a) Annual Report and Accounts of the Strengthening Teaching-Learning and
Results for States (STARS) Project, Madhya Pradesh, for the year 2023-
24, together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Project.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 4054/18/25]

Notifications of the Ministry of Cooperation

HERIRGT WA H I #4301 (31 HT urel): Aeley, § FfaRed wa gv uea
G g i
() A copy (in English and Hindi) of the Ministry of Cooperation Notification No.
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S.0. 3003(E), dated the 4™ July, 2025, amending the Principal Notification No. S.O.
1396(E), dated the 21%' March, 2023, under sub-section (2) of Section 116 of the
Multi-State Cooperative Societies Act, 2002.

(ii) A copy (in English and Hindi) of the Ministry of Cooperation Notification No.
S.0. 3087(E), dated the 11" July, 2025, publishing the “Tribhuvan” Sahkari University
Statutes, 2025, under sub-section (2) of Section 50 of the “Tribhuvan” Sahkari

University Act, 2025.
[Placed in Library. For (i) and (i), See No.L.T.4081/18/25]

MR. DEPUTY CHAIRMAN: Dr. L. Murugan. Not there. Shri Nityanand Rai.

I Notifications of the Ministry of Home Affairs
I. The Fifty-fifth Annual Assessment Report (2023-24) of the Department of
Official Language, Ministry of Home Affairs

e A § g W (i e ) weiey, | FeEforiad o 941 ued i)
NCRICES

I. (i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
S.0. 2013(E)., dated the 5" May, 2025, specifying the land ports, as mentioned
therein, as integrated check posts, under Section 36 of the Land Ports Authority of

India Act, 2010.
[Placed in Library. See No. L.T. 4099/18/25]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 478(E)., dated the 18" July, 2025, publishing the Ministry of Home Affairs,
Central Reserve Police Force, Assistant Commandant (Matron), Group ‘A’ Post,
Recruitment Rules, 2025, under sub-section (3) of Section 18 of the Central Reserve

Police Force Act, 1949.
[Placed in Library. See No. L.T. 4082/18/25]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 524(E)., dated the 1%' August, 2025, publishing the Ministry of Home Affairs,
Sashastra Seema Bal, Combatised, Engineering and Tradesmen Cadre (Group ‘C’
Posts) Recruitment Rules, 2025, under sub-section (3) of Section 155 of the

Sashastra Seema Bal Act, 2007.
[Placed in Library. See No. L.T. 4099/18/25]
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Il. A copy (in English and Hindi) of the Fifty-fifth Annual Assessment Report of the
Department of Official Language, Ministry of Home Affairs, regarding Programme for
accelerating the spread and development of Hindi and its progressive use for various

official purposes of the Union and its implementation, for the year 2023-24.
[Placed in Library. See No. L.T. 5043/18/25]

Notifications of the Ministry of Road Transport and Highways

TP IRaEd iR IS T3 | 5T T3l (27 361 ©w): Feiey, § fefalRad
U3 HHI IS UR REAT G i+

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Road Transport and Highways, under sub-section (3) of Section 9 of the National
Highways Act, 1956: -

(1) G.S.R. 388(E)., dated the 18" June, 2025, publishing the National
Highways Fee (Determination of Rates and Collection) (Amendment)
Rules, 2025.

(2) G.S.R. 437(E)., dated the 1% July, 2025, publishing the National
Highways Fee (Determination of Rates and Collection) (Second

Amendment) Rules, 2025.
[Placed in Library. For (1) and (2), See No. L.T. 5044/18/25]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the National
Highways Act, 1956:

(1) G.S.R. 1348(E)., dated the 21% March, 2025, levying user fee for the
project of 2/4 lane section of Nhavara - Choufula Section of NH-548DG in
the State of Maharashtra.

(2) G.S.R. 1349(E)., dated the 21° March, 2025, levying user fee for the
project of two lane with paved shoulders of Lingasugur — Mudbal and
Maski City limit Section of NH-150A in the State of Karnataka on EPC
mode.

(3) G.S.R. 1365(E)., dated the 24" March, 2025, levying user fee for the
project of 2/4 lane Section of Kathipudi to Gurajanapalli (end of Kakinada
bypass) of NH-216 (old NH-214) in the State of Andhra Pradesh.

(4) G.S.R. 1491(E)., dated the 27" March, 2025, levying user fee for the
project of Bareilly- Sitapur Section of NH-30 (Old NH-24) in the State of

Contents Page t



[ RAJYA SABHA ]

Uttar Pradesh.

(5) G.S.R. 1492(E)., dated the 27" March, 2025, levying user fee for the
project of Gandhidham (Kandla) to Mundra Port Section of NH-41in the
state of Gujarat on ToT basis.

(6) G.S.R. 1493(E)., dated the 27" March, 2025, levying user fee for the
project of Four lane Muzzaffarnagar — Haridwar Section of Old NH-58
(New NH-334 and NH-34) Section in the State of Uttarakhand on ToT
basis.

(7) G.S.R. 1494(E)., dated the 27" March, 2025, levying user fee for the
project of Four lane Muzzaffarnagar — Haridwar Section of Old NH-58
(New NH-334) Section in the State of Uttar Pradesh and Uttarakhand on
ToT basis.

(8) G.S.R. 1495(F)., dated the 27" March, 2025, levying user fee for the
project of Four lane Raipur to Simga Section of NH-30 (Old NH-200) in
the state of Chhattisgarh on ToT basis.

(9) G.S.R. 1494(E)., dated the 27" March, 2025, levying user fee for the
project of (InvIT) Ranasthalam to Hanumanthavaka, Visakhapatnam
Section of NH-16 in the State of Andhra Pradesh on ToT basis.

[Placed in Library. For (1) to (9), See No.L.T.3055/18/25]

(10) G.S.R. 1497(E)., dated the 27" March, 2025, levying user fee for the
project of TN/AP Border — Nalagampalli — AP/Karnataka Border Section
of NH-04 in the State of Andhra Pradesh on ToT basis.

(1) G.S.R. 1498(E)., dated the 27" March, 2025, levying user fee for the
project of Six lane Anandapuram-Pendurthi-Ankapalli of NH-16 in the
State of Andhra Pradesh on ToT basis.

(12) G.S.R. 1499(E)., dated the 27" March, 2025, levying user fee for the
project of six lane Narasannapeta — Ranasthalam Section of NH-16 in the
State of Andhra Pradesh on ToT basis.

(13) G.S.R. 1500(E)., dated the 27" March, 2025, levying user fee for the
project of four lane Simga Bilaspur Section of NH-200 (New NH-130 &
49) in the State of Chhattisgarh on ToT basis.

(14) G.S.R. 1501(E)., dated the 27" March, 2025, levying user fee for the
project of four lane Gundugolanu — Devarapalli - Kovvuru of NH-16 in
the State of Andhra Pradesh on ToT basis.

(15) G.S.R. 1502(E)., dated the 27" March, 2025, levying user fee for the
project of Chittoor — Mallavaram Section of National Highway No. 140, in
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the State of Andhra Pradesh on ToT basis.

(16) G.S.R. 1621(E)., dated the 4™ April, 2025,levying user fee for the project
of four lane of Sillod - Fardapur Section of NH-753F in the State of
Maharashtra.

(17) G.S.R. 1622(E)., dated the 4" April, 2025,levying user fee for the project
of four lane of Fradapur — Jalgaon Section of NH-753F in the State of

Maharashtra.
[Placed in Library. For (10) to (17), See No.L.T.3056/18/25]

(18) G.S.R. 1647(E)., dated the 8" April, 2025,levying user fee for the project
of four or more lane of Jalandhar to Amritsar Section of NH-3 (Old NH-1)
in the State of Punjab.

(19) G.S.R.1677(E)., dated the 9" April, 2025,levying user fee for the project
of Bijapur — Hubli Section of NH-218 (New NH-52) in the State of
Karnataka.

(20) G.S.R. 1678(E)., dated the 9" April, 2025,levying user fee for the project
of two lane with paved shoulders of Charichhak — Bhanjanagar Section of
NH-157 in the State of Odisha.

(21) G.S.R. 1679(E)., dated the 9" April, 2025,levying user fee for the project
of four or more lane of Aurangabad — Sillod Section of NH-753F in the
State of Maharashtra.

(22) G.S.R. 1680(E)., dated the 9" April, 2025,levying user fee for the project
of for the use of two lane with paved shoulder section of Paithan — Shirur
Section of NH-752E in the State of Maharashtra.

(23) G.S.R. 1681(E)., dated the 9" April, 2025, levying user fee for the project
of two lane with paved shoulders of Sagwara — Garhi — Partapur —
Wajwana — Talwada - Banswara Section of NH-927A in the State of
Rajasthan.

(24) G.S.R. 1888(E)., dated the 25" April, 2025, levying user fee for the
project of two lane with paved shoulder section of Nanded to Jalkot

Section of NH-50 in the State of Maharashtra on EPC mode.
[Placed in Library. For (18) to (24), See No.L.T.3057/18/25]

(25) G.S.R. 1889(E)., dated the 25" April, 2025, levying user fee for the
project of 2/4 lane Section of Bhokar to Sarsam Section of NH-1671A in
the State of Maharashtra on EPC mode.

(26) G.S.R. 1996(E)., dated the 2" May, 2025, levying user fee for the project
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of two lanes with paved shoulder section of Katra — Pilibhit Section of
NH-730C, NH-730B & NH-731K in the State of Uttar Pradesh on EPC
mode.

(27) G.S.R.1997(E)., dated the 2" May, 2025, levying user fee for the project
of four or more lane section of Adhelai Village to Nari Junction Section of
NH-751in the State of Gujarat on Hybrid Annuity Mode.

(28) G.S.R. 2004(E)., dated the 2" May, 2025, levying user fee for the
project of 2/4 lane Section of Ujjain — Badnawar Section of NH-752D in
the State of Madhya Pradesh on HAM mode.

(29) G.S.R. 2005(E)., dated the 2" May, 2025, levying user fee for the
project of four or more lane Section of Bhangbar (near Ranital) to Kangra
Bypass up to intersection with NH-154, NH section of NH-88 (New NH-
303, 503) in the State of Himachal Pradesh.

(30) G.S.R.2053(E)., dated the 8" May, 2025, levying user fee for the project
of two lane with paved shoulder section of Jharsuguda — Bhojpur Section

of NH-49 (Old NH-200) in the State of Odisha.
[Placed in Library. For (25) to (30), See No.L.T.3058/18/25]

(31) G.S.R.2054(E)., dated the 8" May, 2025, levying user fee for the project
of 2/4 lane section of Mulakalacheruvu to Madanpalle Section of NH-42 in
the State of Andhra Pradesh.

(32) G.S.R. 2134(E)., dated the 14" May, 2025, levying user fee for the
project of two lane with paved shoulder section of Vijayapura —
Sankeshwar Section of NH-548B in the State of Karnataka on Hybrid
Annuity Mode.

(33) G.S.R. 2135(E)., dated the 14™ May, 2025, levying user fee for the
project of Sardar Patel Ring Road to Adhelai Village Section of NE-8 in the
State of Gujarat on EPC mode.

(34) G.S.R. 2147(E)., dated the 14th May, 2025, levying user fee for the
project of four or more lane section of NH-341 from Bhimasar, Junction of
NH-41 to Anjar-Bhuj upto Airport Junction of NH-341 in the State of
Gujarat.

(35) G.S.R.2236(E)., dated the 19" May, 2025, levying user fee for the use of
certain section of NH No. NE-4 in the State of Haryana and Rajasthan.

(36) G.S.R. 2313(E)., dated the 23 May, 2025, levying user fee for the
project of Six lane of certain sections of Raipur — Visakhapatnam
Economic Corridor (NH-130CD) on HAM under BharatmalaPariyojna in
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the State of Chattisgarh, Odisha and Andhra Pradesh.
[Placed in Library. For (31) to (36), See No.L.T.3059/18/25]

(37) G.S.R. 2363(E)., dated the 28" May, 2025, levying user fee for the
project of four lane or above of Link Road from NH-66 to Mopa Airport
Section of NH-166S in the State of Goa on EPC mode.

(38) G.S.R. 2364(E)., dated the 28" May, 2025, levying user fee for the
project of 4-lane of End of Hardoi District to Lucknow with paved
shoulder of NH-731 in the State of Uttar Pradesh on EPC basis.

(39) G.S.R. 2366(E)., dated the 28" May, 2025, levying user fee for the
project of two lane with paved shoulder of Jintur to Shirad Shahpur
Section of NH-752| in the State of Maharashtra on EPC basis.

(40) G.S.R. 2382(E)., dated the 30" May, 2025, levying user fee for the
project of two lane with paved shoulder section of Sarsam to Kothari
section of National Highway No. 161A in the State of Maharashtra on EPC
basis.

(41) G.S.R. 2383(E)., dated the 30" May, 2025, levying user fee for the
project of four lane or above section of Patradevi to Zuari Bridge
Package-3 Section of National Highway No. 66 (Old NH-17) in the State
of Goa.

(42) G.S.R. 2384(E)., dated the 30" May, 2025, levying user fee for the
project of two lane with paved shoulders of Himayatnagar to Fulsawangi
Section of National Highway No. 752| in the State of Maharashtra on EPC
mode.

(43) G.S.R. 2490(E)., dated the 5" June, 2025, levying user fee for the
project of four or more lane of Madanapalle — Pileru Section of National
Highway Number 71 in the State of Andhra Pradesh under Bharatmala

Pariyojna on Hybrid Annuity Mode.
[Placed in Library. For (37) to (43), See No.L.T.3060/18/25]

(44) G.S.R. 2491(E)., dated the 5" June, 2025, levying user fee for the
project of Thirumangalam— Vadugapatti Section of National Highways
number 744 and Vadugapatti— Therkuvanganallur Section of National
Highways Number 744 in the State of Tamil Nadu.

(45) G.S.R. 2559(F)., dated the 11" June, 2025, levying user fee for the
project of two lane with paved shoulder section of Kadapa/Nellore Border
to CS Puram section of National Highway number 167B in the State of
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Andhra Pradesh on EPC mode.

G.S.R. 2684(E)., dated the 16" June, 2025, levying user fee for the
project of four or more lane section of Govindpur— Rajura Section in the
State of Maharashtra on Hybrid Annuity Mode.

G.S.R. 271(E)., dated the 17" June, 2025, levying user fee for the
project of four or more lane section of Taddipatri to Jammalamadugu via
Muddanur of NH-67 in the State of Andhra Pradesh on EPC mode.
G.S.R. 2712(E)., dated the 17" June, 2025, levying user fee for the
project of four or more lane of Bangalore to Bethamangala Section of NE-
7 on Hybrid Annuity Mode under Bharatmala Pariyojna in the State of
Karnataka.

G.S.R. 2850(E)., dated the 25" June, 2025, levying user fee for the
project of two lane with paved shoulder section of Ghagariya— Munabao

Section of NH-25 Extn. in the State of Rajasthan on EPC mode.
[Placed in Library. For (44) to (49), See No.L.T.3061/18/25]

G.S.R. 2851(E)., dated the 25" June, 2025, levying user fee for the
project of 2 lane with paved shoulder section, including Rajgarh Bypass
and Pilani Bypass of NH-709 Extn. on EPC mode in the State of
Rajasthan.

G.S.R. 2852(F)., dated the 25" June, 2025, levying user fee for the
project of four or more lane of Palladam— Kurukathi Section of new
National Highway number 81 in the State of Tamil Nadu on EPC mode.
G.S.R. 2869(E)., dated the 26" June, 2025, levying user fee for the
project of 2/4 lane of Sirsala to Parli Section and Parli to Gangakhed
Section of National Highway No.361F in the State of Maharashtra on EPC
mode.

G.S.R. 2870(E)., dated the 26" June, 2025, levying user fee for the
project of four or more lane section of Gohana to Sonepat Section of
National Highway Number 352A in the State of Haryana under Bharatmala
Pariyojna on Hybrid Annuity Mode.

G.S.R. 3022(E)., dated the 7" July, 2025, levying user fee for the project
of two lane with paved shoulders of Ardhapur to Himayatnagar of National
Highway No.752l in the State of Maharashtra on EPC mode.

G.S.R. 3023(E)., dated the 7" July, 2025, levying user fee for the project
of Ambala-KalaAmb Section of NH-72 (Part of New NH-344 and NH-7)
near Banaundi village in Ambala district of State Haryana on Hybrid
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Annuity Mode.
(56) G.S.R. 3024(E)., dated the 7" July, 2025, levying user fee for the project
of four or more lane of Neelambur to Walayar Section of National Highway

no. 544 in the State of Tamil Nadu.
[Placed in Library. For (50) to (56), See No.L.T.3062/18/25]

(57) G.S.R. 3206(E)., dated the 14™ July, 2025, levying user fee for the
project of 2/4 lane section of Kharwandi to Rajuri Section of National
Highway No. 361F in the State of Maharashtra on EPC mode.

(58) G.S.R. 3207(E)., dated the 14™ July, 2025, levying user fee for the
project of two lane with paved shoulder of Macherla to Dachepalli Section
of National Highway 167AD in the State of Andhra Pradesh on EPC mode.

(59) G.S.R. 3208(E)., dated the 14™ July, 2025, levying user fee for the
project of use of certain section on National Highway No. NH-344G in the
State of Uttar Pradesh on EPC mode.

(60) G.S.R. 3254(F)., dated the 16" July, 2025, levying user fee for the
project of Vadodara — Mumbai Section on National Highway No. NE-4 in

the State of Gujarat.
[Placed in Library. For (57) to (60), See No.L.T.3063/18/25]

. Notifications the Ministry of Education

I. Reports and Accounts (2023-24) of IlIT, Agartala, Tripura; Lucknow, Uttar
Pradesh and related papers

In. Reports and Accounts (2023-24) NIT, Manipur; BHU, Varanasi, Uttar Pradesh;
University of Allahabad, Prayagraj, Uttar Pradesh; Pondicherry University,
Puducherry and related papers

V. Reports and Accounts (2023-24) ICPR, New Delhi and Kendriya Hindi Shikshan
Mandal, Agra, Uttar Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI SUKANTA
MAJUMDAR): Sir, | lay on the Table :

l. (i) A copy (in English and Hindi) of the Ministry of Education (Department of
Higher Education) Notification No. F. No.1-3/2021/QIP/Multiple Entry-Exit)., dated
the 2" April, 2025, publishing the University Grants Commission (Minimum Standards
of Instruction for the Grant of Undergraduate Degree and Postgraduate Degree)

Regulations, 2025, under Section 28 of the University Grants Commission Act, 1956.
[Placed in Library. See No. L.T. 5045/18/25]
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A copy each (in English and Hindi) of the following Notifications of the

Ministry of Education (Department of Higher Education), under sub-section (2) of
Section 46 of the Manipur University Act, 2005: -

M
@

©)

No. MU/2-2/2025., dated the 21* July, 2025, amending Statute 15(1) of
the said Act.
No. MU/2-2/2025., dated the 21°' July, 2025, amending Statute 19(2) of
the said Act.

[Placed in Library. For (1) and (2), See No.L.T.5009/18/25]

No. MU/1-10/2022., dated the 22" July, 2025, notifying the Ordinance-A-5,
Ordinance-A-6, Ordinance-A-7, Ordinance-A-8, Ordinance-A-9,
Ordinance-A-10, Ordinance-A-11, Ordinance-A-12, Ordinance-A-13,
Ordinance-B-1, Ordinance-B-2, Ordinance-B-4, Ordinance-B-6,
Ordinance-B-7, Ordinance-B-8, Ordinance-B-9, Ordinance-B-10,
Ordinance-C-3, Ordinance-C-4, Ordinance-C-9, Ordinance-C-11,
Ordinance-D-10, Ordinance-D-11, Ordinance-D-12, Ordinance-D-13,
Ordinance-D-15, Ordinance-E-3, Ordinance-E-4, Ordinance-E-10,
Ordinance-E-11, Ordinance-F-1, Ordinance-F-4, Ordinance-F-6,
Ordinance-G-3 and Ordinance-G-6.

[Placed in Library. See No. L.T. 5008/18/25]

. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 37 of the Indian Institutes of Information Technology (Public-
Private Partnership) Act, 2017: -

ORNC)

(b)

OB

(b)

Annual Report and Accounts of the Indian Institute of Information
Technology (IIIT), Agartala, Tripura, for the year 2023-24, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4001/18/25]

Annual Report and Accounts of the Indian Institute of Information
Technology (IlIT), Lucknow, Uttar Pradesh, for the year 2023-24,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. L.T. 4000/18/25]
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. (i) (1) Acopy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science Education
and Research Act, 2007: -

(a) Annual Report and Accounts of the National Institute of Technology
(NIT), Manipur, for the year 2023-24, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. See No. L.T. 4009/18/25]

(i) (1) A copy each (in English and Hindi) of the following papers under sub-
section (3) of the Section 13A and under sub-section 3 of Section 13 of the Banaras
Hindu University Act, 1915: -

(a) Annual Report of the Banaras Hindu University (BHU), Varanasi, Uttar
Pradesh, for the year 2023-24.
(b) Annual Accounts of the Banaras Hindu University (BHU), Varanasi, Uttar
Pradesh, for the year 2023-24, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. See No. L.T. 4075/18/25]

(i) (1) A copy each (in English and Hindi) of the Annual Accounts of the
University of Allahabad, Prayagraj, Uttar Pradesh, for the year 2023-24, and the Audit
Report thereon, under sub-section (4) of Section 32 of the University of Allahabad
Act, 2005.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4076/18/25]

(v) (1) A copy each (in English and Hindi) of the Annual Accounts of the
Pondicherry University, Puducherry, for the year 2023-24, and the Audit Report
thereon, under sub-section (4) of Section 30 of the Pondicherry University Act, 1985.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4077/18/25]
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IV. A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report and Audited Accounts of the Indian Council of
Philosophical Research (ICPR), New Delhi, for the year 2023-24.
(b) Review by Government on the working of the above Council.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. L.T. 4004/18/25]

(i) (a) Annual Report of the Kendriya Hindi Shikshan Mandal, Agra, Uttar
Pradesh, for the year 2023-24.
(b) Annual Accounts of the Kendriya Hindi Shikshan Mandal, Agra, Uttar
Pradesh, for the year 2023-24, and the Audit Report thereon.
(c) Review by Government on the working of the above Sansthan.
(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.
[Placed in Library. See No. L.T. 4003/18/25]

Report and Accounts (2023-24) of SPNIWCD, New Delhi and related papers

Afgen vd a1et e domera # o w3t (sihlt Wit o1py): weiey, § o
U B Yeh-Teb Uit (3T TAT fEal ) F9T Uedl UR Rl g+
(a) Annual Report and Accounts of the Savitribai Phule National Institute of
Women and Child Development (SPNIWCD) erstwhile National Institute
of Public Cooperation and Child Development (NIPCCD), New Delhi, for
the year 2023-24, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. L.T. 3069/18/25]

. Notifications of the Ministry of Road Transport and Highways
Il. Report and Accounts (2023-24) of NHAI, New Delhi

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND

HIGHWAYS (SHRI HARSH MALHOTRA): Sir, | lay on the Table—
I. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
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of Road Transport and Highways, under Section 10 of the National Highways Act,
1956 -

(1) S.0. 1564(E)., dated the 2" April, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005, along with
delay statement.

(2) S.0. 1881(E)., dated the 25" April, 2025, amending the Principal
Notification No. S.0. 689(E), dated the 4™ April, 2011.

(3) S.0. 1882(E)., dated the 25" April, 2025, amending the Principal
Notification No. S.0. 689(E), dated the 4™ April, 2011.

(4) S.0. 1885(E)., dated the 25" April, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

(5) S.0. 1886(E)., dated the 25" April, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

(6) S.0. 1887(E)., dated the 25" April, 2025, entrusting the development
and maintenance of certain section of National Highways, as mentioned
therein, in the State of West Bengal to the National Highways &
Infrastructure Development Corporation Limited.

(7) S.0. 1954(E)., dated the 1% May, 2025, amending the Principal
Notification No. S.0. 689(E), dated the 4" April, 2011.

(8) S.0. 1955(E)., dated the 1% May, 2025, amending the Principal
Notification No. S.0. 689(E), dated the 4™ April, 2011.

(9) S.0. 2415(E)., dated the 30" May, 2025, entrusting the development
and maintenance of certain sections of National Highways, as mentioned
therein, in the States of Assam, Arunachal Pradesh and Meghalaya to the
National Highways & Infrastructure Development Corporation Limited.

(10) S.0. 2416(E)., dated the 30" May, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

(11) S.0. 2417(E)., dated the 30" May, 2025, amending the Principal
Notification No. S.0. 539(E), dated the 17" February, 2015.

(12) S.0. 2418(E)., dated the 30" May, 2025, amending the Principal
Notification No. S.0. 78(E), dated the 4" February, 1999.

(13) S.0.2419(E)., dated the 30" May, 2025, rescinding the Notification No.
S.0. 878(E), dated the 31% March, 2015.

(14) 8.0. 2631(E)., dated the 13" June, 2025, entrusting the development
and maintenance of certain section of National Highway, as mentioned
therein, in the State of Sikkim to the National Highways & Infrastructure
Development Corporation Limited.
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S.0. 2958(E)., dated the 2" July, 2025, amending the Principal
Notification No. S.0. 689(E), dated the 4™ April, 2011.

S.0. 3079(E)., dated the 10" July, 2025,amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

S.0. 3291(E)., dated the 18™ July, 2025,entrusting the development and
maintenance of certain section of National Highway, as mentioned
therein, in the State of Tripura to the National Highways & Infrastructure
Development Corporation Limited.

S.0. 3292(E)., dated the 18" July, 2025, rescinding the several
Notifications, as mentioned therein.

S.0. 3293(E)., dated the 18" July, 2025, amending the Principal
Notification No. S.0. 539(E), dated the 17" February, 2015.

S.0. 3294(E)., dated the 18" July, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

S.0. 3377(E)., dated the 23“ July, 2025,amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

S.0. 3478(E)., dated the 29" July, 2025,amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

S.0. 3483(E)., dated the 29" July, 2025, amending the Principal
Notification No. S.0. 1096(E), dated the 4™ August, 2005.

S.0. 3495(F)., dated the 29" July, 2025, declaring the Highways, as

mentioned therein, as a National Highway.
[Placed in Library. For (1) to (24), See No.L.T.5046/18/25]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Road Transport and Highways, issued under Section 11 of the National
Highways Authority of India Act, 1988: -

M

@
)
4)

S.0. 1883(E)., dated the 25th April, 2025, entrusting the stretch of
National Highways, as mentioned therein, to the National Highways
Authority of India.

S.0. 1884(E)., dated the 25" April, 2025, amending the Principal
Notification No. S.0. 465(E), dated the 26" April, 2002.

S.0. 3078(E)., dated the 10" July, 2025,amending the Principal
Notification No. S.0. 1426(E), dated the 5" May, 2017.

S.0. 3376(E)., dated the 23" July, 2025, entrusting the stretch of
National Highways, as mentioned therein, to the National Highways
Authority of India.
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(5) S.O. 3477(E)., dated the 29th July, 2025, entrusting the stretch of
National Highways, as mentioned therein, to the National Highways
Authority of India.

(6) S.O. 3479(E)., dated the 29th July, 2025, amending the Principal
Notification No. S.0. 78(E), dated the 4th February, 1999.

(7) S.0. 3480(E)., dated the 29" July, 2025, rescinding the Notification No.
S.0. 5421(E), dated the 13" December, 2024.

(8) S.O. 3481(E)., dated the 20" July, 2025, amending the Principal
Notification No. S.0. 3140(E), dated the 8" July, 2022.

(9) S.0. 3482 (E)., dated the 29" July, 2025, entrusting the stretch of
National Highways, as mentioned therein, to the National Highways

Authority of India.
[Placed in Library. For (1) to (9), See No.L.T.5047/18/25]

. (1) Acopy each (in English and Hindi) of the following papers, under Section 24
of the National Highways Authority of India Act, 1988: -
(a) Annual Report and Accounts of the National Highways Authority of India
(NHAI), New Delni, for the year 2023-24, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Authority.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5048/18/25]

Notifications of the Ministry of Fisheries, Animal Husbandry and Dairying

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING (SHRI GEORGE KURIAN): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Fisheries, Animal
Husbandry and Dairying (Department of Fisheries), under Section 26 of the Coastal
Aquaculture Authority Act, 2005, along with delay statements: -
(1) S.O.Nil., dated March 8 — March 14, 2008 (Weekly Gazette), publishing
the Coastal Aquaculture Authority Regulations, 2008.
(2) G.S.R. 33(E)., dated the o January, 2024, publishing the Coastal
Aquaculture Authority Rules, 2024.
(3) G.S.R. 750(E)., dated the 4" December, 2024, publishing the Coastal

Aquaculture Authority (Amendment) Rules, 2024.
[Placed in Library. For (1) to (3), See No.L.T.4033/18/25]
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Report of the CAG — Union Government — Ministry of Railways — Report No. 15 of
2025
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY):  Sir, | lay on the Table, under clause (1) of article 151 of the
Constitution, a copy (in English and Hindi) of the Report of the Comptroller and
Auditor General of India on Cleanliness and Sanitation in long distance trains in Indian
Railways — Union Government — Ministry of Railways — Report No. 15 of 2025
(Performance Audit — Railways).

[Placed in Library. See No. L.T. 5049/18/25]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS

gt ditar aea (STR USw): Aeiey, § [UrT-|efed Rien, afean, o, garasiRk
el Had] ST @R 9 & FEfaRad gfidesl o Uah-Ud ufa (3 a2
EEIRDEESSEAGIE-RS
(i) 369™ Report on "Review of functioning and performance of Sports Authority
of India (SAI) and Khelo India." pertaining to the Department of Sports,
Ministry of Youth Affairs and Sports; and
(i) 370" Report on “Implementation of Article 15(5) of Indian Constitution
regarding Special Provision for Reservation to SCs/STs and OBCs in
Educational Institutions including Private Educational Institutions” pertaining
to the Department of Higher Education, Ministry of Education.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOME AFFAIRS

SHRI G. K. VASAN (Tamil Nadu): Sir, | present the 254" Report (in Hindi and
English) of the Department-related Parliamentary Standing Committee on Home
Affairs on ‘Cyber Crime — Ramifications, Protection and Prevention’.
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REPORT OF THE COMMITTEE ON PETITIONS

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, | present the
One Hundred and Sixty Third Report (in English and Hindi) of the Committee on
Petitions on the petition praying for making the treatment for Cancer affordable and
widely available.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI SANJAY KUMAR JHA (Bihar): Sir, | present the 380" Report (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Transport,
Tourism and Culture on ‘Overall Review of Safety in the Civil Aviation Sector’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND
FOOD PROCESSING

A AT FARTES IRT (YORI): FEIey, § fAu-Heafed i, ggure iR
TTE] THEHRUT Heell S il Al (2024-25) & F=TTRad gl &1 Geb-
Qe Uil (3USH AT fEe) #) |91 Uedl UR R g

() Fourteenth Report of the Committee on “Role of NDDB for Protection and

Development of Indigenous Cattle Breeds  pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Animal
Husbandry and Dairying);

(ii) Fifteenth Report of the Committee on Action Taken by the Government on
Observations/Recommendations contained in the Sixty-sixth Report
(Seventeenth Lok Sabha) on ‘Spread of Lumpy Skin Disease in Cattle in
the Country and issues related therewith’ pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Animal
Husbandry and Dairying);

(i) Sixteenth Report of the Committee on Action Taken by the Government on
the Observations/Recommendations contained in the Second Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)" pertaining to
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the Ministry of Agriculture and Farmers Welfare (Department of Agricultural
Research and Education);

(iv)  Seventeenth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in the Eighth Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2025-26) pertaining to
the Ministry of Agriculture and Farmers Welfare (Department of Agricultural
Research and Education);

(v) Eighteenth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in the Sixty-seventh
Report (Seventeenth Lok Sabha) on ‘Scheme for Creation/Expansion of
Food Processing and Preservation Capacities (CEFPPC) — An Evaluation’
pertaining to the Ministry of Food Processing Industries;

(vi) Nineteenth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in the Sixth Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)" pertaining to
the Ministry of Cooperation;

(vii)  Twentieth Report of the Committee on ‘Development and Modernization of
Fishing Harbours’ pertaining to the Ministry of Fisheries, Animal Husbandry
and Dairying (Department of Fisheries); and

(vii)  Twenty-first Report of the Committee on ‘Initiatives taken in the Food
Processing Sector under ‘Make in India” Program’ pertaining to the Ministry
of Food Processing Industries.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

SRt A TARIE IRT (OR1A): A2, H AIUTe,  IATe iR S
HATS (AIUTA [T | HeTea AT &3 3 SRR Gord 3MR ST 35T
DI GHGAT & HaY 3 [AUIT-Ha AT BN,  I[UTr 3iR el THEHRUN Haefl FHE1
IR FART & TR gide (F8d] i G491) H JAlase Fghdil/RIbTRe o)
ARBR GRT DI Tg HRATS AT IREd AlTda & e | H JAT fafase Al
FHRRI/RABIRE IR ARBR §RT B T3 HRATS Pl A aTel [JaR1 dF U Ui
(3T oI f2< ) |91 yeer U= I g
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRI MEDA RAGHUNADHA REDDY (Andhra Pradesh):  Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Chemicals and Fertilizers (2024-25):-

() Ninth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its Third Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)" pertaining to
the Ministry of Chemicals and Fertilizers (Department of Fertilizers);

(i) Tenth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its Fourth Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25) pertaining to
the Ministry of Chemicals and Fertilizers (Department of Chemicals and
Petrochemicals);

(iii) Eleventh Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in its Fifth Report
(Eighteenth Lok Sabha) on ‘Demands for Grants (2024-25)’ pertaining to
the Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals);

(iv) Twelfth Report of the Committee on ‘Matters pertaining to disinvestment of
fertilizer PSUs - A review’ pertaining to the Ministry of Chemicals and
Fertilizers (Department of Fertilizers); and

(v)  Thirteenth Report of the Committee on ‘Health Hazards due to use of
compromised/substandard quality of food-grade plastics and their
exposure to extreme Indian climatic conditions’ pertaining to the Ministry of
Chemicals and Fertilizers (Department of Chemicals and Petrochemicals).

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOUSING AND URBAN AFFAIRS

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, | lay on the Table, a
copy (in English and Hindi) of the Sixth Report on Action Taken by the Government
on the Recommendations/Observations contained in the Third Report of the
Department-related Parliamentary Standing Committee on Housing and Urban Affairs
(2024-25) on ‘Demands for Grants (2025-2026)" pertaining to the Ministry of
Housing and Urban Affairs.
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STATEMENTS BY MINISTER

Status of implementation of the Recommendations/Observations contained in the
Third and Tenth Reports of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING (SHRI GEORGE KURIAN): Sir, | lay the following statements
regarding:-
() Status of implementation of the Recommendations/Observations
contained in the Third Report of the Department-related Parliamentary
Standing Committee on Agriculture, Animal Husbandry and Food
Processing on Demands for Grants (2024-25) pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Fisheries).
(i) Status of implementation of the Recommendations/Observations
contained in the Tenth Report of the Department-related Parliamentary
Standing Committee on Agriculture, Animal Husbandry and Food
Processing on Demands for Grants (2025-26) pertaining to the Ministry of

Fisheries, Animal Husbandry and Dairying (Department of Fisheries).
[Placed in Library. For (i) and (i), See No. L.T. 5050/18/25]

MR. DEPUTY CHAIRMAN: Hon. Members, eighteen notices have been received
today on three different subjects under Rule 267. ...(Interruptions)... Since none of
these notices received today are in adherence to the requirement of the rules, | am
not admitting any of the notices. ...(Interruptions)... Please take your seats.
...(Interruptions)... Now, Matters to be raised with permission of the Chair. Dr.
Medha Vishram Kulkarni. ...(Interruptions)... 319 Zero Hour de™ &, Question Hour
T S| ...(HIALT)...

The House is adjourned to meet at 12 noon today.

The House then adjourned at nine minutes past eleven of the clock.
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The House reassembled at twelve of the clock,
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair.

PAPERS LAID ON THE TABLE— Contd.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Papers to be laid on the
Table, Shri Ramdas Athawale. ...(Interruptions)... Please sit down.

Report and Accounts (2022-23 and 2023-24) of the Dr. Ambedkar
Foundation, New Delhi; BJRNF, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the Dr. Ambedkar
Foundation, New Delhi, for the vyear 2023-24, together
with the Auditor’s Report on the Account.

(b) Explanatory Note by Government on the working of the
above Foundation.
(c)  Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No. L.T. 4029/18/25]

(i) (a) Annual Report and Audited Accounts of the Babu Jagjivan
Ram National Foundation (BJRNF), New Delhi, for the

year 2022-23.
(b)  Annual Report and Audited Accounts of the Babu Jagjivan
Ram National Foundation (BJRNF), New Delhi, for the

year 2023-24.

(c) Review by Government on the working of the above
Foundation for the years 2022-23 and 2023-24.
(d) Statement giving reasons for the delay in laying the papers

mentioned at (a) and (b) above.
[Placed in Library. See No. L.T. 4030/18/25]
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ORAL ANSWERS TO QUESTIONS

SUGUTEIE (2N g9ea™ faarsh): ST RT I0id IRV L (FEYF)... 1Y Fva IR H
RIT HRAT AR &2 ...(TILT)...

it v oA Agiey, Sl &1 |aTdl Bl Sl 258 & 3faid 3l &1y gl "

SyaureAs (3 gwa™  farsh): I8 sifed T8l B ..(FaHH)... FTE AR
..(TAYT)... FITIT TR 286. 1. RIhax AR ...(TALH)...

Grant-In-Aid to NCDC

286. DR. SIKANDAR KUMAR: Will | the Minister of COOPERATION be pleased to
state:

(a)  whether Government has given approval to Central Sector Scheme Grant-
in-aid to National Cooperative Development Corporation (NCDC);

(b)  if so, the details thereof along with the total funds sanctioned for the period
of four consecutive years;

(c)  the details and the number and amount of such loans disbursed under the
said scheme to Himachal Pradesh, district-wise, during the last two years
and the current year; and

(d)  the initiatives taken to promote and finance cooperative development
programs across various sectors in Himachal Pradesh?

THE MINISTER OF COOPERATION (SHRI AMIT SHAH): (a) to (d) A statement is
laid on the Table of the House.

Statement

(a) to (c) Yes, Government has given approval to Central Sector Scheme
“Grant in aid to National Cooperative Development Corporation (NCDC)” with an
outlay of 22000 crore for a period of four years from 2025-26 to 2028~ 29 (% 500 crore
each year from FY 2025-26).

Based on this approval, NCDC will be able to raise 20,000 crore from open
market over a span of 4 years whichwill be utilized for granting loans to Cooperatives

" Not recorded.
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for setting up new projects / expansion of plants and for meeting their working capital
requirements. With this intervention, it is estimated that approximately 2.9 crore
members of more than 13,000 Cooperative societies of various sectors like Dairy,
Livestock, Fisheries, Sugar, Textile, Food Processing, Storage and Cold Storage;
Labour and Women led cooperatives across the country are likely to get benefitted.
(d) For the development of cooperatives, financial assistance is provided
through NCDC for their long term and working capital requirements. Details of
financial assistance providedfor the development of cooperatives of Himachal

Pradesh under various schemes upto 31%

July, 2025 is attached at Annexure.
Annexure
Financial Assistance provided for the development of cooperatives of
Himachal Pradesh
(Rs. in crore)

. Funds released up
S.No | Scheme/Activity
to 31.07.2025

1 Weaker Sections: Livestock & Handlooms 25.820
2 Marketing & Inputs 218.617
3 Industrial & Service Cooperatives 300.377
4 Processing: OilSeeds; Cattle Feed Mixing Unit and 5.186

Maize/Seed processing Unit
5 ICDP in selected Districts covering storage, marketing, 308.322

all weaker section activities etc.
6 Storage & Cold Storage 19.795
7 Rural Consumers 26.459
8 Computerization of Cooperatives 65.166
% FPOs &FFPOs 8.710

Total 978.452

S Rider PuR: #WEIGY, § A F31 Sl | I8 ST 978dl g (b a1 IS
HEBNI [JHTd PR (NCDC) 1 T =iy JISHT & A1 f39Mae Ueel § HgdhR)
AT & (4T 2 iy FeTId Y& &1 27 ...(qadm). .

IUFHTHeT (2 e farSh): 3y ord IRl ..(ay). .

S1. Ridhex parR: IS @1 2, A1 fbail 31 2 3R afe T8l &1 2 A1 ..(Fae™)...
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SUaueay (N TaTam  faarsh): ST vEd AR bl 99T I B I8 B
...(AqHT)... The House stands adjourned to meet at 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https://sansad.in/rs/debates/officials |

The House then adjourned at two minutes past twelve of the clock.

The House reassembled at two of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

GOVERNMENT BILL

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the Indian Institutes
of Management (Amendment) Bill, 2025. ...(Interruptions)... The Bill was listed in the
Revised List of Business for today, subject to receipt of President’s
recommendation required under Article 117(3) of the Constitution. The same has
been received today. Now, hon. Minister, Shri Dharmendra Pradhan, to move
the Bill.

The Indian Institutes of Management (Amendment) Bill, 2025

THE MINISTER OF EDUCATION (SHRI DHARMENDRA PRADHAN): Mr. Vice-
Chairman, Sir, | move:

“That the Bill further to amend the Indian Institutes of Management Act, 2017,
as passed by Lok Sabha, be taken into consideration.”

..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, please go
to your seats. ..(Interruptions)...

SHRI DHARMENDRA PRADHAN: Mr. Vice-Chairman, Sir, let me put forth some
points. First of all, | am thankful to ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is not the way, hon.
Members. ...(Interruptions)...

SHRI DHARMENDRA PRADHAN: Yesterday, this Bill was passed by the Lok Sabha.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are a senior Member.

What will the junior Members learn from you? Please go to your seats.
..(Interruptions)...

i} €S UUTH: Bl Al FHT -1 $9 AU (A8 Bl AT &1 81 ..(FTLT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go to your seats.

3l Rig TUH: HEIGY, I19H 3R [ARIYeR -5 AR < BT Udh dgd dAecayul
ST 2| I8i & Jarsll #, I8 & ARTRGI H IR 81 & FHIST H 37 91 BT STodll B
(FAIF)... G F AR % Al S <2 b 9 J2A1 949 &, Sl e qaied’
& T8, ‘Act East” P T8 URIGT WRPR Bl 3R ¥ YdiaR b [0 $A SI1eT H1H
T STY, ATRf-$¥€ Bl $d 3R Jiem <1 S, fIRyeR Ja1 a3l bl By saraT gfaar
& WY, 3ue foy &9 @M SR @) W@ T SR 9% fow wa W aw 7 F
(TALYT).. 9 3FH H 9Rd AXHR 31X H ARBR & §1d I81 & FIS1 & A1
SRS SAAYHE 3ThIS 91, I I8l T U ol ...(FaL ). ARi-3%¢ & RreriT A
TEd ¥ Uh ST SREICYC AT AASHT ATl 37T AMERMSYA o 7 Fael HRT H
g1 9915 8, dfct JAMEIARYA -1 ST H 39 BIY BIS! 2l ...(HFE)...
3MSINSTH H Sl BT UG &, SBI7T GI-1AT P 3T ST H YT HSaqul T9Td I 2|
3ITST foal | 4T JTSIATS YA b HHId Gol, I8 Y& V&<l ol ... (FIHH)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, please go
to your seats. ..(Interruptions)... This is not the way. ..(Interruptions)... You are a
new Member. ..(Interruptions).. What are you doing? Read the Rules of Procedure
and then come to the House. ...(Interruptions)...

3l Rig 9YE: 1961 ¥ 2014 b BIORGS H I H A 13 ’LIMSTH Gl b A
(TALT)...  STd A AR UL H3] X5 4Gl Sl A g1 foran, ar Ul 11 |1d
H 3R Y ARAEYH Wil Y &1 3[9 ARIATGYH Bl AT 9ghx 21 8 s ol U
3MSIMETH 20 T H HH B T2 B ..(TILT)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Minister, just one
minute. ..(Interruptions).. The Leader of the Opposition wants to say something.
...(Interruptions)... Hon. Members, please go to your seats. LoP will speak now.
..(Interruptions)... Go to your seats first. LoP will speak now.

fuer & war (s wferpreda @=Y): SuwTege ARG, JMUe {31 e & forg Hiaw
e, gafere # amueT AR g1

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We are discussing the IM,
Guwahati now. | am very happy that the LoP is raising his voice for [IM, Guwahati.
..(Interruptions)... | am very happy.

31 AferehTol @A : *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Only the Listed Business
will be heard. Nothing else will go on record. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If you speak anything
outside the Listed Business, nothing will go on record. ..(Interruptions)... | am very
happy that you are speaking on the IIM, Guwahati Bill. We are very happy because
you know the North-Eastern Region. You are the Leader of the Opposition. You
know Assam. You know Guwahati. ..(Interruptions).. So, please cooperate and
speak only on the subject, only on the Listed Bill. Otherwise, it will not be a happy
thing to take out from the record whatever you say. ...(Interruptions)... Nothing will go
on record except what you speak on the IIM, Guwahati Bill. You speak on the
subject. We will be very happy.

i AferehTol @A : *...(FEHM). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It will not go on record.
...(Interruptions)... Nothing will go on record. | have announced it in the beginning.
...(Interruptions)... Only what you speak on the IIM, Guwahati Bill will go on record.

* Not Recorded.
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(At this stage, some hon. Members left the Chamber )

Yes, Mr. Minister. ..(Interruptions)... Hon. Member, please maintain decorum
in the House. You are walking out. That is also a part of democracy. There is nothing
wrong in it. But please maintain decorum. ...(Interruptions)... While going out also,
you should maintain decorum. ...(Interruptions)... Mr. Derek, your Party is walking
out, isn’t it? Please maintain decorum. ...(Interruptions)... Mr. Minister, please
continue.

st enig maN: WX, IS E99 UIST Jife} # 3 S, A1 98aR 8N, H-ifh 98d
Feayul fIu iR gl 81 &1 21 ...(Fae™). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Are you opposing |IM,
Guwahati Bill? ...(Interruptions)... Mr. Derek, are you opposing the IIM, Guwahati Bill ?
..(Interruptions)... Derek ji, you are a senior Member. Please maintain decorum.

S g UUN: SUQHEIE ey, H ATUd! ITJANT A IT Fuid DR 8T AT fb W
31TST T B U U gs At 9T 1l 99 gt 81 g wR & faRive s
d1d BT Il B I3 © [P ATS B &A1 § 4R AT BT AT I<T ghiAHT I
Il 81 SUYTede] HeIed, I8 fRAfT U &) 981 arrs 21 fUse fadi § yRd & |t
1 fa2IY S&rdl & HRUT I8 (AT II~ g8 &1 SHH AR 9 P 315 3A15.TH. Bl T
T AT TET B IUHIEET HelGd, 8IS 374! JiTex H T B, H JAMYD! AT
CIhR § Y 3 e 1] Hel A1adl g, Sl ATS! R1efT {9 4 1 g5 2 IR, vfcue
T qd Bl TRIGI & <o b U F Ig AES Fgold| &, I8 hiare! el ol 9, I b
fwer o gurr ared €, foa vy = =gt o ared €2 3= 39 fl # U a2
FaIe fHaT ge WAl W3 © - HHSIUH, I8+ AERISE GA1d BT U STl 3599
& A - ST b H I@ERI H UgHY FHS UT I8 § - With mala fide intention that
agency has posted a few data by an important person of the institution. Eﬁg Udh

HETGHTE B, IBI7 SIFIgSIhR <21 H 99 e, oy fauer, faerves wii urcl arel
I favy &1 3 g1yl

IUHHTETE (3ft YIaR Piferar) : 3T Heoide IR TS|
g gy W), H Aside IR A1 §, Afd T 399 39 &) 21 81 8 31 W, H 3

9 1 Icelg R BT ¢, HiiTdh H <21 & e faurT & iy 7 g1 31T rgeaR
H T o5 R1er f39mT & U SR - JMSHITATHRIR &1 3R ¥ I O 3MID
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3T g1 TRT &1 URA ARBR Bl U] oY R P hlRCcYel RIRSH Bl
A ST, I8 I a1 T81 2, 37! 91 T8l 5| SMSHITAUFINR - 5HD HUR HAT
forar Bl 31t H9 SEaRI § Ugl fh S=iA mvawd fhar & fob 89 ) Sfud sRars
BN | I FLAT P GRIAT 1 I AT 19 I ATBT AR 51 T o T H9e & IR
ST Bl T DR & AR Bl-Bodll DR &, d 792 Told & - U1 SH GRAT P R
BT b &1 H 3791 1 3TIh ATeH ¥, fquet B ardiet Brar gl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, come to the subject.

S g TU: O™ {3 U HB1 {6 Jarere! 89N YRR 6 &g 195 5l Tb ThR I
EART ARFIID 65 Bl MR & M- 9T 7 G981 & ANl DI GIIem It B &
foTq Al ugel U a1 9418 1| 981 UR GIRaT B, URTHH B, [T Bl URTHTST
g3 AN ITI AT A1 BHARAT <d1 &b 3mefiaie | fasr 418 81 3771 2 W) & AR A1
BRI Sdl & G2 B P [oTQ 21gT & 1Y aTBIC! S & FH DI 1 Th TSI
Y IF=d 8 & oY Wit &1 9T 3l et ¥, Fau & e A, Hell 3l e 4,
HEPI DI S I S &1 SUAHTEIET HBIG Y, 3T W IHT 31FH i I A & 3MR 319
9l 3T H & TeC Y HaHT $ UISaT B

JIl H WRT D1 U YE R8T 819 & A1, 3194 5799 TR I [ Ryd il
=12 o1, T8 e 81 UTAT 7| U2 el I S 7 el 918 |, S W) faeet # 99, S=H
31¥ 3fR AR bl el fhall S/d J < H UTSIT BT 1T AT - g8 4l e
BT araR—Y ST <9 & g A3 A SR fUsel 11 AT W ST b ABII ST
AT A5 AT Sfl Bl 32 BT /a1 SR BT IR e g1 H qarR 9Rd, faRiye
3 B ST Bl g=ydTe G fdp I814 TR-GR 5 AlGl il DI LATAT 0T DI
smefiaie fam 2, 9HeiH fhar 81 9% BROT 1 89 o1 J81 Wal &Y U7 38 2
SUHHTEIE HeIGd, 3R BI STFERT Al Tl 31 Bl JATHIEN &1 3 H TR,
T8I & S g #31 &7t fewda favar | oiR o/ & U iR g% =11, it ardt
% JB1 99 U ¥, Yd J&= A1, TN Sl |aiHg AHErd off - ¥ IR-IR b
9 BT oot B U 1o 3 H | FISTarl bl AR HibT fag1 S A1Meg| g w3l
SIS 39 91l Bl WIBHT ol §Y, I a1l bl WIDHR DR gY, Dia-e F i forn
e TaTSTST | < P 229 ATSIATSTH Bl WU BT ST R ARBR 59 UR 550
PRI BUY G BRI 3R T ARBR P TSI A 391 AT & -- dId 7] 59 f9af Bl
Al T TR a1 8 3R SATST 31U ARSI § I8 qa o9 fdef D1 aIRe B
R T8 BT BT B o 1 TS wod, W[l I S| &H 9 FeT & ARIHT A
ITTRIAT, fIITehy SAHATRIAT Bl 3MYART BT ATed & (b Ul heiid I |
ATSIATSTH, T[ATETE H TS eH & USHerd g1, weama! o Fgfin i &iik uers
TR DI ST TS <20 A1 I RET 8 AR A RIT IR b e Dl 3T bR ST &l

Contents Page t



[ 20 August, 2025 ] 31

2l < g1 B AMeh AT I b HH IR N §1 arsq-<gRHT AR, H foha
3R 9 4R g, Tl R 317y Dl & gl faw R eyl 4R, # gR fqwar qrefm

SIS (St aAsaR Fiferan): T RSB & 918 U] AlehT et T, e 3y
3R el I8 Al grgrsacy] Wi g, Al 39 TSI 91 HH IR ... (). ..

s s guE: R, O &A1 9 Ukiue & AR T 2 b AR a1 ERE $HRD Il
g [ U <21 | el g5 R =4l 819 81 781 od &l ...(FGUM)... 31U Fel dal {d
HIUF U] 9a1Y % o1 I8 [ATEIE], 3T6H H JMS3MSYH Bl QUIC B I8! 8 IT 7817
..(FFIH).... TR, 39 I H 3D 3MhoTd MY &, 59 89 FaTHd BIDhR S8 B
BT & folg SHET U B1 3171 [AUeT & §9 THRIHD e, STHIAT 98 318 Y
B, I 98 =71 oI 81T

AR, 3MSIMSTH DI AU BT, I81 b AN Bl a8 a1 3 uer oY1 g7 &=
H B 3Tl SRCCR Wit &l AT8Ie] | 3MTgaMTge! 941 g7l &, dad Jarge!
I H 6T B B Vol § AR UMsc!, Ricar 38T &1 & &1 8l IR, UH B
DI AT AT - JATEIATSYH I BT 3MTST H 57 UIIH T8 H §9 UK Dl cIebx AT §
§ 39 e &l ST o) el g, fIge! dlep a4l 7 Uik b & SR 31y 5!
AT 1 B9 Sl 9F H ITSINMSTH BT Bl S Hch IHD! Wiehl 3R
fenferal &1 ugIidll # Ha Bl AT & oY 3R 59 R TS a4 & [olY U]

B GINICIERIE

The question was proposed.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Motion moved. | now call
upon the Members whose names have been received for participation in the
discussion. Shrimati Geeta alias Chandraprabha.

sl Har Sb g (ST ISY): TR FRIG, T ga- Heayof favg w°
T3 W& H GIc BT ATAR YaT [T, $HP (7Y 3fuehT 9gd-98d g=gdigl A=Y
geT HAT &1 s AIGT il & Agcd H 2014 H 65 H ARBR g &b ILErd o R 4
HETYU] RIET0T |, S ATSATSUH, TITSINS AT, JATSATSC], HISHA Blotsl B
7 D TR ST §S B1 A U J31 S & wcd dTell SARI SRR 1 et 11
Iyl # WR<dTg e asen & Ua s $aTs U g8 2

aeIey, e 89 4 WReR & AhRIEG TN & HRU 39 d¥ fJ3q
fereafaermera b1 # qe1 & 46 Ied Rieror A1 D1 A BT 11 2, STafd Aot
T 10 99 UgS 594 Rt 9 1107 TR b1 9MfAeT fham 3T 21l 39 YR | T8
BTIR USh e fehT H Hl <21 7 URrgTiysh WeTfcy & 21 Heled, 599 b 4 ugdl [t
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13 WY AT MRS A, TG TRBR b FbRIHD TATHI b DHIRUT 3 FTch] L]
105 B FH1 1 JAMYBHIRS 3fihsi & AR IR Ifa G H Gel RMeTor A1 & uferfe
& 3FT DI AT BT STY, Al S H & &7 &1 Y Blelol AR U 73 ASCI3NS Bl
TITYT B 2

YEISY, RGN 39 fa8aed & 7109 I <9 &6 T 9T § Udh 3T SIS TH
T BR ST RBT B WRBR 2014 W AR Q2 DI 18T eI Bl FSIgd B DI
feem % YfaeTRIe o1 B TE) § SIR AR T R VB! ©, T <9 ° Bl 6l
TH s WfT IR R e &1 999 81 81 81 98I6d, 2014 § < H $dd 13
3MSIMSTH | 379 S H IMSIMSYH 22 Bl AT A & H3T Sl P Pt Ifed
qTell BART URBR 7 1T H IMSIATSUH Bl WATYAT & foIT 555 BRIs DU SYAE]
PRIY| 3AD oIy H AR AT ST IR A 9T HA1 STl 1 98d-98d AR I<h
ST § o 3199 31R qaieiR & Bl & forg Wi I=i a1 @t 2

‘Eﬁ?ﬂ, Y IPh ITH H cblé [IM H\I\chi BRI Management & a7 § S
31e11 & forv sg® & A=t &1 31 IISAT | ST UsdT 2T 3R BIh! ShicArsal &l
AT HRAT IS AT| 3FH &b 1Y QR YA WIRA D 2187 3R FHY faer o fory
T H IIM Bl IATYT MAeIH A 59 9 § WREGR gRT ST AT I8 HSH
WA B 37 I & e & bl FRAR Foqd R & (ol AT 3/6H Aigd ¥
Qe 4R b1 &M BT 791gd bR b o1y 3R S+1eh faenferat & fadi & ar o e
BY IM TS b ST ReT 21 39 foly H S fdet o1 Tl &Rl g IR AF1g H3ll
ST I A T 51 Sl T 98 -agd AR Ih Bl gl g-Iarg|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you for completing
your speech in time. 3ITA YT HINU[ FHY TR FHAK fHaT 8, 3MUSHT Igd-9gd
g=IdTG | Business Advisory Committee = 39 fdcl &1 Rt s ger fear g, saferv &6
IRT BTHBTST T 8 H complete BRAT TSI SHTIT ST speakers &, TR S99 a9y
3R & fob 31T Y TR YT HIYUT FHIT DI 3 2T el JgRTa|

SHRI GOLLA BABURAO (Andhra Pradesh): Sir, at the outset, | thank the hon. Prime
Minister and also the hon. Minister of Education for reforming the lIMs in India. The
main objective of this Bill is to give greater autonomy to the lIMs in terms of
administration and academic affairs and financial matters. In fact, it is a small Bill
which aims to open IIM in Guwahati. With this, the total number of these IIMs in India
would go up to 22. The Bill also proposes that until the formation of Board of
Governors of the new IIM at Guwahati, its functions would be taken care of by the
experts appointed by the Government of India. In pursuance of the AP
Reorganization Act, 2014, one |IM was also established in my nodal district
Visakhapatnam. Hon. P.M., Modiji, had inaugurated the permanent campus of IIM at
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Visakhapatnam on 20" February, 2024 last year when the YSRC Party was ruling in
the State. Even though, IIM Visakhapatnam started in 2015, there was no permanent
campus for this premier institution till 2019 and it was running from the temporary
premises. It was our leader, ShriY.S. Jagan Mohan Reddy garu who has taken keen
initiative and interest to complete the permanent campus of [IM, and it was finally
completed by him and inaugurated by the hon. Prime Minister. (Time-bell rings.)
Sir, the other parties are not there.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no. Itis the Business
Advisory Committee which has given one hour to this Bill. ...(Interruptions)... So, you
have two minutes. Therefore, you complete your speech.

SHRI GOLLA BABURAOQO: Yes, Sir. The second important and unique aspect of [IM in
AP is the recognition by the Ministry of Social Justice and Empowerment. It is the
only IIM in the country which has the Dr. B.R. Ambedkar Chair Professorship and is
endowed by the Ministry of Social Justice and Empowerment. It is an achievement
and | compliment the management of [IM for this.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. | have to call
the next speaker. ..(Interruptions)... Please.

SHRI GOLLA BABURAOQO: Sir, | would like to mention one more point here relating to
faculty position. The faculty position is very poor and many posts are vacant. Now,
without lecturers and professors, how can the IIM run in a place like Visakhapatnam?
Visakhapatnam is the most developed city.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Niranjan Bishi.
..(Interruptions)...

SHRI GOLLA BABURAO: | would, therefore, request the hon. Minister to look into
this matter.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, your time is
up. Now, Shri Niranjan Bishi. You also have two minutes. Please restrict yourself to
your time.

SHRI NIRANJAN BISHI (Odisha): Thank you hon. Vice-Chairman, Sir, for giving me
an opportunity to speak on the Indian Institutes of Management (Amendment) Bill,
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2025. It aims to include [IM, Guwahati, under the [IM Act of 2017. | welcome the
Bill. | congratulate and thank hon. Union Education Minister, Shri Dharmendra
Pradhanji, with a request to establish more Indian Institutes of Managements in our
30 districts of Odisha State for the educational development of Odisha.

As my colleagues mentioned about 500 faculty posts are lying vacant, |
request that all the vacant posts should be filled up, and ragging in Indian Institute of
Management, lITs and other universities should also be stopped. Our hon. Union
Education Minister should look into it. In the Western part of Odisha, in the district of
Bolangir, which is in the KBK region--there is an IIM in Sambalpur district--I request
hon. Shri Dharmendra Pradhanji, our respected Union Education Minister, to
establish an [IM. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. M. Thambidurai.
Professor, you have five minutes and this is a Bill on [IM, Guwahati.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf of AIADMK
Party and my leader Shri Edappadi K. Palaniswami, | rise to participate in the
discussion on the Indian Institutes of Management (Amendment) Bill, 2025. With the
setting up of new IIM in Guwahati, the total number of [IMs in India would raise to 22.
This is the history that you have created. The other thing is that you are establishing
lIM institutions; | am welcoming that. But, at the same time, what is happening.
Many students studying in IIM Institutes are committing suicides. ...(Interruptions))...

SHRI GOLA BABURAOQO: Mr. Vice-Chairman, Sir,...

DR. M. THAMBIDURAI: That is the issue. Why is it happening? ..(Interruptions)... |
request the hon. Minister to look into this matter. ..(Interruptions).. What is the
reason ?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They have been given time
by their alliance partner, the Ruling Party, BJP. ...(Interruptions)... Dr. M.
Thambidurai, you carry on.

DR. M. THAMBIDURAI: Sir, is establishing IIMs good or, as they say, universities are
good ? But, my question is, what about running universities without head? How to run
without the Vice-Chancellor? It is in such a pitiable condition. There is a controversy
about appointment of Vice-Chancellors in Tamil Nadu. The process of appointing
Vice-Chancellors in Tamil Nadu’s State Universities is currently entangled in a legal
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and political dispute created by the inept and inefficient DMK Government. During the
then UPA Government, the UGC decided to appoint one nominee to the Selection
Committee for appointment of Vice-Chancellors. But, the State Government of Tamil
Nadu is not accepting it. DMK is the root-cause which passed the regulation during
that period, the then UPA Government period. It is because of these kinds of things,
we could not appoint Vice-Chancellors. Sir, there are no Vice-Chancellors in nearly
eight-nine universities in Tamil Nadu ! How will they run? It is because of that, in Anna
University, which is a reputed University, there is no Vice-Chancellor now. There is no
security for the girls. One girl student in Anna University was molested * and no
action is taken till now! For namesake, they conducted an inquiry. | am requesting
the Central Government to look into it. It is because education is in the Concurrent
List, the Central Government has the authority to look into this matter of higher
education, especially, the universities. Why was that girl molested? Why has the
DMK Government not taking action about it? *

Now, Sir, | want to come to the next point. IIMs are taking many students. As
| said, suicides are taking place. It is because students, who are studying in CBSE
schools or State schools, in plus-one or plus-two, are not attending classes. They
are only going to the coaching centres. By going to the coaching centres for exams
like NEET, they are getting marks and joining these kinds of higher institutions. When
they join later, because they are not familiarised with the two-plus-two year syllabus,
they face a lot of problems. That is one of the reasons that suicides are taking place.
Sir, the new guidelines by CBSE which are being given would affect the schools
because the new guidelines on infrastructure are being applied retrospectively. But if
they put such kinds of conditions on CBSE schools, how would that happen?
Previously, a classroom used to be in 400 sq. ft., but now they have put the condition
that it should be at least 500 sqg. ft. But this has to be applied with retrospective
effect. How can the existing CBSE schools fulfil these new conditions? They have to
demolish the classes. This cannot be done, Sir. Therefore, | am requesting the
Government to consider this. Sir, | am very, very concerned that in Tamil Nadu, there
is no Vice-Chancellor. The DMK’s inefficient Government wants to appoint their own
people. They are fighting with the Governor and they are not following any rules.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have less than a
minute now. Say one sentence also about [IM Guwahati that you are supporting the
Bill.

£ Exupnged as ordered by the Chair.
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DR. M. THAMBIDURAI:  Sir, | have already said that | am supporting the Bill. You
come from Guwahati. It is your State. | am very happy that you, as the Vice-
Chairman, are sitting there.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very much.

DR. M. THAMBIDURAI: | am supporting this Bill to establish IIM in Guwahati. At the
same time, | request them to take action against the inefficient DMK Government
because many students are committing suicides. That is my demand. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Praful Patel. You have
five minutes.

SHRI PRAFUL PATEL (Maharashtra): Sir, | stand in support of the Indian Institutes of
Management (Amendment) Bill, 2025. Sir, | would say, this is one more step in the
improvement of higher education in our country and thanks to the visionary leadership
of our Prime Minister, Shri Narendra Modi, who, in the last 11 years, has expanded
the scope of higher education much beyond what we could have ever imagined. Sir, it
is the need of the hour. You are aware, as you are also from the North-East. To start
an [IM in Guwahati would be a very welcome step for many aspiring young students
from the North-East. The number of IIMs now stands at 22 and, | am sure, this
number will not stop here in the years to come. | remember when IIM Ahmadabad had
initially started, there were people from all over the country vying to get admission into
those 100 seats of IIM. Today, with the Prime Minister’s vision, look at the number of
medical colleges. We have more than 700 medical colleges in India. We have now
[ITs; we have AIIMS. All these are premier institutions which most people in the
country were being deprived of. | remember AIIMS in Delhi when people used to
come here from all over the country. They were poor people, not having a place to
stay, not knowing where to go and whom to approach. Getting an admission into
AlIMS for treatment was almost like impossible. Those were the days and now look at
the transformation which is taking place across all sectors. Even AlIMS is a centre of
excellence for higher education. So would be an IIT, so would be an [IM. How many
of our students go to Harvard, Columbia, Stanford or to many other institutions? Our
students are going to Australia for higher education, to the UK for higher education.
These are the institutions which are not only at par but some are even better than
some of the best of the universities across the world. This is a transformation in
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education which is required. Why are we spending lakhs and crores of rupees per
student for international studies when that kind of education can be made available
here? That is why the entire exercise of the Prime Minister and the HRD Ministry,
under Dharmendra Pradhaniji, is to transform the landscape of India. | feel that [IMs,
though they may be 22 in number, but as centres of excellence, institutes of
excellence, they should be constantly upgraded because that is where you will be
really competing with the best in the world.

There should be a day when people, students from all over the world want to
come to our [IMs and lITs to get their degree so that they can stand higher in the
world. That should be the vision with which the hon. Prime Minister is moving. Viksit
Bharat in 2047 cannot happen without transformation in education and until you
spread education across the length and breadth of the country. My friend was talking
about having an IIM in every district. Well, that may not be the possible scenario.
But, at least, every State and every region should be integrated into India through
education and other developmental initiatives. And, that is the vision with which this
Bill has been brought in. | fully support the IIM (Amendment) Bill. And, | think, --
though he was a little away for a few minutes -- transformation and development are
his core and he would like to See that [IMs of India truly stand out as exceptional
institutes of excellence. | extend my fullest support especially because the [IM is
starting in Guwahati from this year itself. | extend my congratulations to him and to the
hon. Prime Minister for bringing in this historic legislation.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Patel.
Now, Shri Naresh Bansal; you have four minutes to speak.

S WY dNd (STRRIS): IUFHII Sil, U J31 The Indian Institutes of
Management (Amendment) Bill, 2025 WX gt T T UQTH fpar, 9@ foru &
3TIHT AR

ABIey, I8 [A9T®d AQ) St & IRBR B ReB1H, IRB1H 3R Tia%BE &I Aifd
Pl Ubhc HRAI gl A1-33¢ Iul I 37T V&1 3R U8 Bl TRBRI Bl AT B BRI
1A -$TC DI BT IUET §S, olfh1 SId | AIGT SII Bl IRBR 315, a9 F 'See North-
East' 31X fh 'Act North-East' TR Sl &1 g1 2, S 98] W ol A= J&R A
3TeTifcr T, SHH FHHT 31Tg & 3R T8 ST 9T AT g8 ol WA WD, MFH
TRDHR 3R T & a9 Sl MoS 3T AT, SHH WA STTIHT Uehol b I 3T
H 95 IR fIHrT B AN Tt R8T 8 SR I8l &b T g8l IR ATSASTH I
U fpgr ST Xet 1§ 59 foru g9R Rier #3i1, smexofia g var St @l 9918
<1 § 1 555 HRIS BUY o 3fGe I g8l ATSIMSYH TR 8l W81 &l BH I8 &P
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ST T BT & o FORT 3RTe &Y 317aTe) 3 BRI &, I8T IR Ugel BIs SISV e
o7l 81 W AIg Ul ARG AT 8RR TSI & oIy IRRTS 8, 39 foly g8l )
3R BT 2T, ITeh! TR S8 TR ST IS AT, WAfch IATS STeh! g AR AT
81 Y81 2 &b I 37U UfeRTeld 98T Hehdl & 3iR BIAIR UShIA H T UT Wbl &l 2014
I Ugl STl 89N $hddl Sf IMSIATSURT Teildol N1 ot ARe fove § 31 9, 981 31
AR 7 IMTSIMEURT Tellgel N1 # 31T I8 B BRI eg™ &I il Talldd Nfh 7,
ST o 99 favaa=ig /1 STl ©, S99 AR T JAMSINMSTRT Dl Toligel NhT §
forar &, S fo &Y &7 I 81 2014 I U=l MSIMSTR H ST&1 hddl 3,500 BT e
T HR o, Tl 3T S5 9,800 W SUTET BT & Ui ax 32 &, Sl fh ugal 9
ST <A T[T SATET &1 39 3741 3R gl BT 3R ITH gaehi Bl U@+ Bl Jaar
Tl BT

AT SUHHIEIE Sil, Bad TSbeA &l Tal, dich 99 &3l § 9] bR I
TATIT 81 R8T 51 3741 A ah1all 1 ®8l Wl 8 o [ R A AiShdl dhlcisl $9d gy,
TS 3 S §U, da WIRT ¢+ Y B! 15, JarFerst Fotll S TR I Il Bl
gU, BHR 991 § W&l Ugel hael 13 ATSATSYRT 91, T-T 31T 22 ISIMSTR 8 Y &
gTgde SIST IS Thel (JAMHITH) H BTH] Bl Teb ATl b DI &b oY 34 oG A
TR 42 ST B T Wd DR TS &, olfch] 379 ITGIHGUH YT+l P d18 I9H 2 a4
BT S THEIT BT B B, STD! R8T Hddl 14 TR | 26 ARG YU & §19 H TR BT
BT YT B AhN | $9H U BT S S¢ 4l 9V T &I 2, S9H I 125 BUT AP
T8 PRl B 3R SRESYT Bacl 25 BUYY G5 Rl 8| 59 YR DR gRT A1 %
3R IHD AU &b BTF| Dl BRI TS[hT & [T YU AR S| 37d I BT Bl
faer TET ST US| H 599 3eHT fdot BT qH dHRd §Y AT R1er /3t Sil &l
Jg-984 99TS Sl § b 61+ Ueb 984 37281 B (6T 8| I8 -9gd g=arg|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. V. Sivadasan —
hon. Member not present. Next, Shri Rambhai Harjibhai Mokaria.

# AIGRAT IFHTS (TTORTA): IR, AT gH TG Sif - 984 31T fdel uer fhan e,
H 39 [ &1 99T B

SUNUTEAE (37 YERraR Hifera): HUAT, AIGRAT SNl Bl f$Ted 7d BT, 72 ITh!
HIYOT R SISTY, FITs ITh U1 dlel b foTg ol 4 Fe &1 993 B

3 AIGRAT IFHTS: $UAT, Yh-al AT BT THY 9T SITSTYIT| BR, AT HF el
D1 3R 3T, 59D g | AMUhT T2 f3el A MR heh el § AR 9+ A
1 Ul a1 BT | HBISY, FHs T S gRT IE SNl fdel U fopn 11 8, Ig 95
Bl 312l f[9e g1 AIdl Sfl B WREGR H 11 Al A US[heH, Yeld, TIRUIC 1S H S
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R 3R STAYHE TNl &, 98 ARIE-11I gl 7eIed, RRIevl & &= § Saawic W 9 &
oy 94 3Maeg® &l U8l B AN 1 YR gsdrd dars o, ofd Al St o
TS[hRI o eI Haeh! Hrgex T, Gieh g1, 7T IR A& I Ut BRIy, o7
TSTE IR b AN |l T U+ o [ofQ AT | ST Ugel qeARIed H o1, S/ SATaT
31 BT AT FRI&T Tt =1 &b {77 31 1| 31d S2T BT SASTUHT 8 X8 gl ARl Sff 7
DI 3 BT (b 3R TAR T TeT St 7 Al BTH! $O (BT 81 ASTHIC 3T &3
gl H v Raawe Al &= grear g, wife &9 fJenei uRve # |y 9, saferg #-
ITH BB BT 8P ol RSTDIC H b Doy [demery 2, olfdhd a8i B AEre! 3R
HRBRI HHATRT DI AT BIHI RITGT 81 IR 81 Udh AR $Ha 13 [qeimery a4, af
SADT 3BT NoTee MY 3R o1 IHIE B b I 59 o1 1 71 18] Al

IM & fog STt 555 FRIe TUY U HRIY U &, S99 8 faxig w9 4
AR BT SERNSTH TG, JMSATSYH aTeTe] F forg Arfeeie dem @)
YT T, S I[ORTT QN SeT-GT &1 ARG SRl &, 9% 81 s3syd
IEHSIETE, ATSIAMSYH T[ATETE! $ fIY Ariqeid S99 SMSMSTH arerel § v
THETY U1 & ol Ul a8 60 BTAT BT Jaer i ay 2026-27 1 Y6 BT 2025 H
DA TSI <X H 961 dTel BT Bl JATSISTH YAT8TC! G- BT [ddhed el

g HAT, A AR AT ST B AL H o g HIHS o WS & A
H AR Je SR (Hg) fq8res, 2025 D1 U™ &R Bl H9) &l &l faerge 4§
3T 1T P DAY el & ARTMHATH " WIRATY J&er G [Arerel” & M 3 T
TAT AR Y&GT G AT DR AR AR Y&g= G SATIH, 2017 B!
TGN H JATSIATSYH ATBTC] Dl A B BT Y141 B

R, S D 59 G Bl U8l 5 91 o [l FTld DR B WK ARBR §RT
556 BRI U DI R If7dfed &l 718 21 Fa4 <1 919 I ¢ & Ren & fog &g
WHR AR FARY TORTT TRHR HIB! G-I 37dfed Hl 2 iR I8 <21 & Afasg
orr faenferal & oy rid Weil @! a1d 81 TS TH a1ere! H T UHEIY DRI
QNerfOres a9 2026-27 W Y% BRI Ul 59 H 60 BTF BAI, SiI GrF qui § gR-4R g
600 B SITGIT| T 600 BT S & ol IR a1 I8 9gd g1 91 2 31 I & forg
AMILTD B ATSIATSYH NG b AFIGL F ATSIATSYH TATETS! BT ATIAT HIR
3R ORIy U ¥ YAk &5 & BIAl & (ol S2d uraxit drell Jde Rier qo1 39
e gg-fawaed et & forg gep iR TR Wietl| I8 fanRid WRd 2047° &
PV & gHY, T &7 H (a9 awfiia o=, ufawmell &1 fJeiid a3 8k
SR Ud 3MIH (BT BT FHY TIDIT BT Geg B 1 Wl AGg BT

AR, § I3 9 39 9 1 G99 Rl §1 Ugel SR I H AR P AT b
q1e FART R1er iy 3 JAae ORI AR 7 S e T & siavid ¢ @1 i
AT AT, I8 [ 31 FAT &1 T 2| b1 3T WY 377 g STT] UR IMMehiaiall &

£ Exupnged as ordered by the Chair.
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M 4 e, fafes, Yord WM onfe €1 8 oo Rien d=1 sl v amre &xal - g
fp REL7 M BeThY YR HifddR IgIER JATeIE, YId 98 3R
GUTY =5 9199 19 dRI &6 1 A Sve 931 1Y (AT S 3R JRH Mehiaall & -
311-Tr=IT= RYeTY ST | A9 3t a1 7R ST, I ol | 3MTUehT IR <h
RN §, I | dq AR | AR AT D1 57 | T4 ORI |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mokariyaji.
Now, Shri Sandosh Kumar P; not present. Then, Dr. K. Laxman.

DR. K. LAXMAN (Uttar Pradesh): Mr. Vice-Chairman, Sir, thank you for having given
me the opportunity. | stand here in support of the Indian Institute of Management
(Amendment) Bill, 2025, which Seeks to establish an IIM in Guwahati, Assam. This
is another feather in the cap of development of Modi's agenda in Assam. Prior to
Modiji coming to power, particularly, during Congress and UPA regimes, we used to
See a lot of disturbances and unrest among the North-East people and the growing
extremism and terrorism; the entire country was worried about it. From the day Modiji
came to power, he has given a call of ‘Act North-East’. So, from that day onwards,
every Ministry is coming up with one or the other development programme or project
in the North East. The people of North-East used to have a feeling as to whether at
all they are a part of India! So, within this decade period, right from higher education
to highways, railways, airways, every capital city of the North-Eastern States now
is connected to the national capital, Delhi, and they feel that they are now a part of
mainstream.They now proudly call themselves as Indians. Sir, this is going to be the
22" |IM in the country. Surprisingly, there was only one IIM during the 10-years
period of the UPA. But in ten years of the NDA regime, Modiji’s regime, nine new
IIMs have come out. So, this is the Vision of Modiji. Modiji's dream is to See to it
that every educated youth of this country becomes job creator rather than job Seeker.
This is the visionary agenda of Modiji.

Sir, prior to Modiji coming to power, before 2014, we had hardly 350 startups.
And, now, you can imagine, more than 90,000 startups have come up within a span
of 10 years because of these courses, excellent managerial courses. And, as for
unicorns, hardly we had any unicorn in the country, prior to Modiji coming to power.
Unicorn means one billion dollar investment. Now, we See that more than 118
unicorns have come up in this 10-year period, just because of the managerial
courses offered in the [IMs and IITs. Apart from that, | would say that we have Seen
global brands like [IMs in Ahmedabad, Bangalore, and Kolkata. Like them, | hope
that Guwahati IIM will also, definitely, become one of the global brands. Now the
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youth of Assam or the students of Assam need not travel thousands of kilometers for
a better education. They will now have their own institution in Guwahati itself. Now,
they can be rest assured. With the support of Rs.555 crores by the Central
Government, now, Assam is going to be one of the pioneering centres of excellence.
We have been Seeing how the North-Eastern States are flourishing just because of
the agenda of development. Repeatedly, not less than six North-Eastern States
have come to power, out of eight States. Irrespective of their caste and religion,
people are supporting this development agenda.

Finally, Sir, | hail from Telangana and Hyderabad. My sincere and humble
request to the Minister concerned is this. After the formation of this new State of
Telangana, we demand that one IIM in Hyderabad should be established.
| request through you, Sir, to the hon. Minister to look into it and give consideration
to this. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Dr. Laxman.
The next speaker is, Shri Ravi Chandra Vaddiraju. You can speak in Telugu.

SHRI RAVI CHANDRA VADDIRAJU (Telangana): &«Hon’ble Vice-Chairman Sir,
thank you for giving me the opportunity to speak on the Indian Institutes of
Management (Amendment) Bill, 2025. | would like to begin by congratulating the
hon. Minister of Education, Shri Dharmendra Pradhan, for introducing this important
legislation.

On behalf of the Bharat Rashtra Samithi (BRS) Party, | extend full support to
this Bill, which provides for the establishment of an Indian Institute of Management
(IIM) in Guwahati, Assam, with an estimated allocation of ¥550 crores. This is a
commendable step towards strengthening management education in the North-East
and promoting regional development.

Sir, | would like to take this opportunity to highlight the significant progress
made by Telangana in the field of education and development under the visionary
leadership of Shri K. Chandrashekar Rao (KCR). His Government successfully
reorganized the State into 33 districts and has established several medical colleges,
nursing institutions and Gurukuls, ensuring widespread access to quality education
across the state. | also wish to acknowledge the transformative contribution of Shri
K.T. Rama Rao, former IT Minister of Telangana. Under his dynamic leadership,
Hyderabad has emerged as a global hub for Information Technology. The expansion

& English translation of the original speech delivered in Telugu.
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of the IT corridor, the establishment of T-Hub, WE-Hub, and IMAGE Towers, along
with a vibrant startup ecosystem, have firmly placed Hyderabad on the international
map of innovation and entrepreneurship.

Sir, Telangana recorded IT exports worth 2.7 lakh crore in FY 2023—24,
employing nearly 10 lakh professionals, making Hyderabad the second-largest
software exporter in India. In the life sciences sector, Hyderabad is globally
recognized as the “Vaccine Capital of the World,” producing over 11 billion doses
annually — accounting for nearly 65% of India’s vaccine output, exported to more
than 140 countries. In infrastructure and industrial growth, we have world-class
clusters like Genome Valley for pharma, HITEC City for IT, and T-Hub for innovation
and startups. These have put Hyderabad on the global map of enterprise,
entrepreneurship, and advanced industries. All these achievements show why
Hyderabad deserves a world class [IM. This progress has laid a strong foundation.
But, to take Hyderabad to the next level of global growth, it is imperative that an IIM is
to be established in Hyderabad. Given this background, Sir, | urge the Hon’ble Prime
Minister and the Hon’ble Minister of Education to consider sanctioning an Indian
Institute of Management (IIM) for Hyderabad.

Sir, our hon. Prime Minister has set for us the vision of a $5 trillion economy.
To realize this, we need globally competitive cities to anchor this growth. Hyderabad,
with its IT, pharma, life sciences and innovation ecosystem, is already leading from
the front. The city’s academic ecosystem, favorable climate, industrial strength, and
large pool of talented graduates make it an ideal location for a world-class
management institute. With lakhs of students graduating from engineering, science,
and technology institutions in Hyderabad every year, there is a growing demand for
advanced management education to prepare future leaders and entrepreneurs.
Establishing an IIM in Hyderabad will not only serve the region but also contribute
significantly to the national goal of achieving a $5 trilion economy. Therefore,
through you, Sir, | once again appeal to the hon. Prime Minister and the Hon’ble
Education Minister to sanction an IIM for Hyderabad. On behalf of the BRS Party, |
reiterate our support for this Bill. Thank you, Sir.”

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Shri Ramii.
3T U <1 fiFe B

S ISR (STRUSY):  IUGHIEIE HEIG Y, ATYH] Igd-9gd g-galg feh A g
YR Y& A () fa8g®, 2025° TR diee &7 37avR fear g1 § g9d a1y
1 3191 UTST 1 YR, SATSRONY i AR HIATacH ST DT WY SR e&<h R gl
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AR, Fe8d AR R I8 U TRI181 HeH o [ 3H & arsTe] e 4 Uh
3NTS. 3T . UH. 1T 81 ¥8T 71 911 S fRren iR oy & <91 fasfid YRa &1 ofey
YT 8] BY Ahdl gl JBf db [ 9197 Ied ST, YR S H Sil 7 59 919 6l
THRAT I FHIT AT 3R U el &A1 o1 — RIfET §911 I=BH 39S A1 B Has ol
STE R g1 BT Bl Wied &1 WY & fhar oanl st 9 § g9RI uIel &1
qRgaT a3 PART AT St Sfd SR Yo b g H3il g1, a1 Isi1 qHH
foreafaemera, Tum™ f$I Bioiot, THH AfShol BioioT Widt, BSTRI 31TS. 1.3 Blorsl
Glel| I I 4IUS Blelol Wield T 5 ETR H 3feh USHL Wpel Wier Bl Wl B
fpaT| HEIG, 31TST IR U2 | Yob B Bl §3Tl &, A HA1 ol I8l W IS &, H
ST Tdh RaaRe &A1 Aedl § 6 Tal/Taet O & Bl & Gas] WhieRRY
Ugel SI9 ol 1 ¥ 3Tl oY, A1 7% CIgH UR 7l &1 ofl, WgeR e X2l oft, oifhd a8
ST9 | AT Skey U tHiaRAe ARl & g10f & 78 ®, 99 9 TOl/ T 9 &
BTAT Bl NI WhTeRRMT IYer &l et o7 ¥ 8, ST &S A, B Al I
BT TS 21 STd N DR ITel BT FhIARTIMY Dl AAhY IR I3, Tl N By B
Ahd 87 B I8 S = b 9991 oy fopw &9 ot =181 9 A& 8, 911 fRren & &x
3N T8l §¢ AP ol

SUUTETe] S, § ST BH H AT "3 S 9 Ud iR Raae wH fo
ATETe! & 39 3M75.3715.UH. Sicyc H A12-3¥¢ Ao &) Wrflar] 91 a9 & <
SIY| 39 3A1g.3715.UH. SIcC H AR-3% & Wscq bl HH ¥ HH 50 URUC
RoTder fiyer T arfee, d1fe a8l & o1 At 3 faaax 99 & faaRid YR & 9=
D1 YR HR Hb|

SUFHTEIE HEIGY, ATY 31 99 [deT TR 370 fIaR @ Pl (4R 3T %,
SHE folY YD Y =TS - ST HiF -1 AR |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Shri Ramiji. The
next speaker is, Shri Kanad Purkayastha. You have two minutes.

SHRI KANAD PURKAYASTHA (Assam): Mr. Vice-Chairman, Sir, | rise to strongly
support the Indian Institutes of Management Bill, 2025. This Bill is historic for the
entire nation and particularly for the Northeast, as it paves the way for the
establishment of an Indian Institute of Management at Guwahati in Assam. For
decades, the people of Assam and the Northeast have been deprived of access to
institutions of the highest standards of education. Our bright and talented youth had
to travel far outside the region in search of quality higher education. This has not only
caused hardship to students and parents, but also resulted in a huge outflow of talent
and resources. But, Sir, the scenario has completely changed under the visionary
leadership of our hon. Prime Minister, Shri Narendra Modi, who has termed our
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Northeast as Ashtalaxmi, giving much-needed impetus to the development of the
Northeast in all sectors. Since 2014, the Government has been making a conscious
and determined effort to empower the Northeast with world class institutions. We
have already Seen the establishment of an IIT at Guwahati, AIIMS in the region and
several Central universities and national institutes. And now, the prestigious IIM is
being set up at Guwahati.

Sir, setting up an IIM is not merely setting up another educational institution;
this is about transformation. The IIM at Guwahati will open vast opportunities for the
youth of the Northeast in the fields of management, entrepreneurship and innovation.
It will also help in building a strong ecosystem for business, industry and start-ups in
the region. The hon. HRD Minister, Dr. Dharmendra Pradhan, and our hon. Chief
Minister, Dr. Himanta Biswa Sarma, deserve our appreciation for taking this initiative
forward. With this, the Northeast is no longer on the periphery of India's educational
map; instead, it is becoming a hub of excellence.

Sir, | would like to conclude by saying that with IIT, AIIMS and now IIM, the
vision of our hon. Prime Minister, Shri Narendra Modi, of making the Northeast a
powerhouse of knowledge and progress is being fulfiled. The people of Assam and
the entire Northeast are grateful for this gift. The students are especially happy as
they now have access to world class Education right at their doorstep.  Sir, if
Assam rises, the Northeast rises and if the Northeast rises, India rises. | strongly
support the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Shri Birendra Prasad
Baishya. You have two minutes. Shri Baishya would speak in Assamese.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | would speak in English first and
then in Assamese. Thank you, hon. Vice-Chairman, Sir, for allowing me to speak on
this historic occasion for the three crore people of Assam. | rise here to speak on
behalf of my party, the Asom Gana Parishad, my party President, Shri Atul Bora, and
the three crore people of Assam.

Sir, the aim of the Indian Institute of Management (Amendment) Bill is to
establish an Indian Institute of Management at Guwahati. The Government has
already allotted Rs. 550 crore for the development of the IIM at Guwahati. The Indian
Institute of Management is one of the most prestigious organizations of our country
and it is a globally recognized institution. Students from every part of the world come
to India to study in the Indian Institutes of Management.
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Sir, this has been a long-standing demand of the people of Assam. We have
been trying to have an Indian Institute of Management in Guwahati, but when the
Congress ruled, they completely ignored the demands of the people of Assam. But it
is our hon. Prime Minister, Shri Narendra Modi, who has given this beautiful gift to the
three crore people of Assam. | must compliment the hon. Prime Minister, and | must
compliment the hon. Minister, Shri Dharmendra Pradhan, for bringing this Bill. Our
dynamic Chief Minister, Shri Himanta Biswa Sarma, has always fought for the
establishment of one IIM in Guwahati. The establishment of this institution will not
only help in development of Assam, but the entire North-Eastern Region because
Guwahati is the heart of the North-Eastern Region. The students from every part of
the North-Eastern Region will take admission here. | would like to request the hon.
Minister that looking at the situation, there should be some opportunity given to the
students of the North-Eastern Region and Assam on priority basis for admissions in
the Indian Institute of Management.

Sir, Dr. Bhupen Hazarika is known to everyone. With your permission, | would
like to speak a few lines in Assamese also. & “\Nhen Assam's prestigious Guwahati
University was established, Dr. Bhupen Hazarika sang this song— "1t will shine on the
banks of the Luit River." Today, as the hon. Prime Minister Narendra Modi's
Government has decided to establish the Indian Institute of Management in Guwahati,
30 million Assamese people will joyfully sing, "'Shine, shine! Assam will shine! The
education system of Assam will shine! The people of Assam will shine!" | hope that
the Indian Institute of Management will demonstrate excellence in education, both in
India and globally.

With this, | would like to conclude my speech and express my gratitude to the
hon. Chief Minister of Assam, Shri Himanta Biswa Sarma, for his tremendous efforts.
| also extend my heartfelt thanks to hon. Prime Minister, Shri Narendra Modi, for
consistently prioritizing Assam and other parts of the Northeast. Additionally, | would
like to thank hon. Minister of Education, Shri Dharmendra Pradhan, for the
establishment of [IM in Guwahati and for presenting this bill in this August House
during the Monsoon Session of 2025. On behalf of the 30 million Assamese people, |
fully support this Bill and thank him once again.”

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Rameswar Teli;
three minutes.

& English translation of the original speech delivered in Assamese.
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2 IR Al () SUHIETE HEled, H AU HIGHTYT AT H dlel =1 zredl
g1 H g=gdTe o1 184l § WRd & G HA] A% AlGl il i, § g=yd1e o1 Iredl g
HIRT ARBR o [R1eT FT eRis JeT Sff 1 3R § g=gars <1 A18dl § 39 & &
H#31 s1. fedd favar av|r Sft w11 & “Dr. Manmohan Singh was the former Prime
Minister of India and a member of the Congress Party. Although he contested

elections in Assam, he never prioritized the development of the North East region.
Today, the Congress Party may make big claims, but it is Prime Minister Narendra
Modi who has taken significant steps towards the development of the North East and,
for that, we should be grateful to him. | am pleased to announce that an Indian
Institute of Management (IIM) will be established in Guwahati, located in the district
of Kamrup. This will contribute to a total of 22 |IM institutions. The project will involve
an expenditure of Rs. 555 crore. | would like to express my gratitude to our Prime
Minister, Modiji, and the Minister of Education, Shri Dharmendra Pradhanji. | also
thank Assam Chief Minister Himanta Biswa Sarma. We all know that our Government
has already established esteemed institutions like AIIMS in Guwahati. Once again, |
thank the Government for their efforts and, with that, | will conclude my brief speech.”

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now, hon.
Minister, Shri Dharmendra Pradhan, to reply to the discussion.

Rren #=1 (sh i wum): wEIGY, I STUW! AN W S HHRIR 4 13 A
Hawl 7 IIM, Guwahati & campus T, JaT8Ic! & 3R U Y IM P ST o &I
AT [Tl 39S HUR Sl AT 2; AFI Je J341, A7 Alal S 7 qair &
faerg & foro S ufagar o, S sd6! 99F 3T, s9a! appreciate 3T,
96 oY H 99 Ugel 941 B! g=dTs <l g

B AN FERIT 7 3T 3720 Jeia I f3YI /DT B4 global standard 6T
institution SHTAT SITU; 31T 1IMs | ST vacant posts &, S9dT & ¥RT ST 3R SH]
B 3ot fhar Ty, sﬂ%ﬁ IR § I8 dgd positive and concrete suggestions ]%’Q gl
fafeara wa & 99 suggestions @1 3 A feparf=aa forar sromm, § st a1 o
AT gl

qTET-TIRHT WX, 1961 H AR S H IM & HURX M I I8T 21 IM T
institution & Y | BTH B I8T Bl 1961 2014 TP, S 53 years H 13 [IMs Wit U |
Within a span of 53 years, Governments of those years could create 13 IIMs only but

the priority of hon. Prime Minister, Shri Narendra Modi, was to give focus, especially,

& English translation of the original speech delivered in Assamese.
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to youth and their aspirations. BARI ST Ufegdl & fb YR & AIoTae AR
Eﬁ,ﬂ‘s’%ﬁ?ﬂ"ﬁéﬁﬁvNWWslogan ﬂﬁ%,@policyﬂﬁ%,ﬂ%ﬁ%%ﬁ?ﬂ?ﬁ
Pl philosophy gl Y philosophy G2l ORI P b fTT institutions 9T Q?:?f |
ST fUsel 11 |Tell H 31TST B $9 AFART & IURIT <97 H 3iR 9 Y IIMs T G|
el IIM, Mumbai T& &Y T8l 8 Y (IMs 91T &, 31T & S99 (IM BI fyel &= Aa)
St & BRIGTA § g Aidl AT [IM I ST 3R H 59 URH H &g, ol Ugel 53 ATl A
13 IIMs &1, STEfd 11 Tel | 9 [IMs 11 I 31U 3T H TSP statement B 2013-14 H
FH 13 IMs H students T number 3,500 2T, STafd 3TST 2024-25 H - 34T 1M,
Guwahati E_FFEI el 3T %\* - 3‘4’45[ the number of students is 9,800. The rise from
3,500 to 9,800 shows the commitment of our Government towards creating new

institutions and giving opportunities to many more needy students in our country.

A, 2017 W 99 U HAT S A FHeEm df, 9 89 AN A M BT ofd Udb
historical step foTITl In those days, if you remember, IIMs were not competent to
award degrees. In those days, the degree awarded by the IIMs, with whatever quality
they produced, was known as PG Diploma. It was a Diploma! It started from 1961
and continued for 53 years when for the first time, hon. Prime Minister, Shri Narendra
Modi, recognized this key area. After few years, in 2017, he envisioned a new Act,
and, due to that provision, the IIMs became full-fledged Institutes of National
Importance (INIs). It created a global branding, though IIMs were having branding
previously also. Sir, in the global scenario, the issue of equivalence is a priority area.
If we talk about equivalence, now, with this Act being passed by the Parliament, the
lIMs will become full-fledged university-like institutions. Now, when the I[IM,
Guwahati, will start functioning, it will be as good as a university. It will be a
university; it will be an institution of national importance.

W,Wﬁamendmentﬂﬂﬁ@,%%ﬂﬁ%ﬁ@ﬁwﬁﬁ@ﬁﬁwiﬁ[
22" |IM T[ATETET | T ST, 1A # ugel W1 BT fob 555 HRIS BT investment
T X, g BARI commitment 2l 89 S Bad %\;, I8 B &1 TUE 3] N~ Al
It <% b A feld [ & ol ST STRICE ofd 8, SHD! IR R & IRl 9 | 8N
1 38 IHEeR Al o A Sta 3 A1e foama fd 9 <91 # @iy $1. #9Ae g o
10 TSl b U H2t k81 You can correct me if | am wrong. | think in his entire
tenure as Prime Minister, all the ten years, he represented the State of Assam, fhe

IR # gfasrr & faemelt & 9, public policy & faenefl & AT @ FAHIET o, df
INTH & I W9 fo Ife fosdt a9 § 9, a7 2004 9 2014 H & | 31T Bl 3R
fpdl 9 8% UBR | AT fhar, al Hi uiel = fhan 39 99y g7 9em= H4)
T&d gU I, ST g1 | oty 121 a1, aifes oty fhefl ofk & 5121 # a1 I8 e
Ugoll gR T8l Y| SehT 3R o1 #7151 Bal foh TR 99 S, AR el Sil, dai+g
SiT, U |9 UG I| T8I & gaN = A1, e [awan a=41 S, 4R &9 ofl, A
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YT 3TTH P AR DI SUST &l I T | I AT AT BT fdh 397 H National
Institutions el S| H FETT H3T Sl Bl JATHR The BT g (b I I AThie
I, SN 3TUET DI YRT febaT

TR, AT R H 1M & T aR=I 3, A1 G §9 85 H IM & I H information
S DI PIg MILIHAT A8l §, FiTd AT FHI 3T SATGT |l S & 3MR 3BT ST
gl 39 IR 9 UAE BT e IR o Har= /i1 oIt A 7, 91 S9! a1 A offl R,
31TST UAE 319 SRIIR & BT T developed economy &l G981 §a8 &, 319 T4 T,
IRSITE Bl 3P W%_éﬂ_cb‘l?%ﬁ economic models &1 3% economic model ﬁ, UAE
& AIgd 7 AR g /A ST A 1 Sl AR - &6 R B g 1T SIRIY 8iR g
YR BI T IIM ITTT

TR, H AT AYD! GEYdD GfId BT A8 § b National Education Policy
#, 519 89 Indian education & globalisation & §Td ®&d &, Al 89 Ugall IR fager &t
IFafGETST BT 9RA | Wia &I AFART © X8 &1 AT WIS 15 JaaeTsT Rd 4§
G B JIRT B I8! 8 3R B Gl Wl T8 &1 YW &I, 9IRT & institutions - IIT 3R
IM T FRIfT 81 foel &1 ATell # WIRd & &1 IITs faae § el 81 I79 4 Teb 37g grdl
¥ & 3R T 3nbidT H &1 H IM-Ahmedabad & IR H qaT1 d18dT §, Siiich Y
prestigious institution &1 X, lIM-Ahmedabad &T TR=T TIT &2 IIM-Ahmedabad is
the factory of producing unicorns. HIXd ¥ 2014 | ﬁIW it & start-ups L)
31X 3ITST 3! H&AT 1 AT, 50 EGR A HUR ST bl &1 I W 31 dl unicorns I
b &1 ITH I SATGTR ANT [IM-Ahmedabad d S §U &1 31151 89 T $9 UHR &
IMs T8 EIeT aTel B

R, STAT H el {89 AN 1 fhdT A1 =S bl - 37T 3194 BT &1 TR &
BT §, A1 s &1 |1 uRey 81 Y81 87 ¥R, 3791 3H H Longest rail-cum road
Bogibeel Bridge HECRBCECECIRSERE] qS! important tunnels 2| v, < BI BNl
e § e A9 H 89 $IM & &, Parliamentary Affairs Minister 31X #X 7,
U & ST, &1 fpee RIS St &1 # 9618 <t § o I 153 | el e
T gl & 3R BAR X1 BRIBIA § a9 ol & FYRT § 3 A 9471 &, Sl F2rqRT 31R
JATGET DI felh B U T 81 I8 S9! BrIBIe H, fUSel 10 Gt H 997 51 4T
H3] A% Al Sl b BRIBI H 12 $I€ H 10 7Y QIRYICH &9 b |

XN, -3 YRT WRBR 7 4 semiconductor BRG] bl Glol &I CﬂTTf%f
18| BRG] Wil DI STFART I H 9T o1 T8l 87 HIRd AXBR 39 investment
BT 50 IRIC investment, HINd I treasury & U | I 5T BT o) %\'I Sl. ‘Fﬂﬁ%:f
g ST 10 ATt T T F T HA A, IR A 9D AT T DI TGN HA RS
AIGT Sl < 399 § I8 B [hall Sd [oRN, AERI, dHarg oie gidal
semiconductor HRET Tl ¥ &, S THI =5 AlGT SI B Ugdl ¥ 39 H 27,000
BRIS BYY B investment P semiconductor BT HRET GaATl FR, AT JARh
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BT H RAfdpH <21 T 37l 15T 99 Gl 81 HeTeld H B HRIRTT &l (9T 75
FERICERGIE

TR, U HAl St 7 'JTCcigH]’ HaT & I seven sisters plus Sikkim - I 33
I BN 9IRA 1 WA, (G614, HaaTeiierd 3R 4sar & Ydid ol S
THRI ABR H Act East Policy & d&d Ygal U [T 11 81 59 <1 4 Adcd HHl
FHEdT o7 fos TeET R gger AfHR fhdt avf &1 8, ofes Tt mems w30 Rws A it 3
Bl fh TGl TR U8l DR < & TRIdl BT 7, < DI ARSATN BT &, < &
AT BT &, T & HAM] BT 2 3R S8 IHD] HD [GERAT B HAEHl TR I8l
3B WIRT &b YaIR &1 Bl &, A -3 UIC B & - I 4 HRb I8l [aE 2

§ 39 9B & oIy fhR U IR 3MH & IR DI, =Y &R 981 & =g #Al
7Y fEid IS |-AT Bl g=gaTs < g b S8l UeT #31 il ®1 ST U< Bxeh
3TH & ATEC! H ATEATEUH Wiel & oY FRAR T4 16T 3R ATST 98 Gl arell
gl

SYFHTEIE FEIed, § 9 Il IR 39 a9 &1 R Udh IR MR Udhc
HRAT § AR H T8 TG R § [ BHR 97 4 74 job Seekers Bl AT, {2
PP ATV institutions T TG dTel < AT &b YIS 7 STU, dfcth d ATb< g9101 They
should be job creators. They should not be job Seekers. They should be job

creators. At least, those who are studying in elite institutions like IIT and IIM. | am
happy today to See the way the North-East is emerging. Prime Minister Modi is solidly
behind the development of the North-East. The new leadership of that zone is
aspiring for new heights. This IIM, Guwahati, will, certainly, create a bigger scenario
for the entire North-East, especially Assam and Guwahati. Again, | thank all the hon.
Members for supporting this Bill. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the question is:

“That the Bill further to amend the Indian Institutes of Management Act, 2017,
as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We shall now take up
Clause-by-Clause consideration of the Bill.

Clause 2 was added to the Bill.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 3, there is one
Amendment (No. 1) by Dr. Fauzia Khan; not present. Amendment not moved.

Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now hon. Minister, Shri
Dharmendra Pradhan, to move that the Bill be passed.

i} eRE 9UTE : SUQWTEIE Heled, § I BRal g :

“f faSrres 1 TTlRd e SITU )

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we would take up
Special Mentions. Dr. Kavita Patidar.

SPECIAL MENTIONS

Concern over problems faced by farmers due to horseflies and wild boars

gt wfaar adleR (Aey Uew): J8Iey, H GaUUH S9N IR YT H3il Ud S
R WBR 1 BIfGd AT Bl g, D! FYH HAVGRT AN -
YA fhdE G [, J81 WRey dle, JHAT Bl §H1 I a2
AT Bl M ST DR DI Hhed - IATS o & I~Iardl Dl AR,
HRIRHDHROT AR TR DI f2 H €31 4 311 IGT B! B

¥ @3 Udh $uG IRAR 9 g, sl fHami o 9sT 3R aReM &1 718 |
eIl g1 H frarl 31 U TR FHRIT BT G & qHeT IGAT ATad! gl aaH T |
HISRIS 3iR STell Y3R Al Hual HI Ial W H 991§ H= 2 &1 A fhar w8
AT |TEAT & T TUI BHA! Bl el g9 UT 8 &l PO (A HIg Al &I dR
WIRIT Al |l o 2, IR EISRIS oil- ol el e Thx Wl Bl 9dig B 38 ©
3R WX fpar HIE $© Wi B 4 e B

3TT: RT IRBR A 779 MUE B {6 I WR ) U {9 1fa= garax 9
I URIT BT ThgHy AR STRIRUN H WSIT ST 21fRy AT fIeIwsil @t I ofdx 39
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AT B [FRTHRU] B B Yeb A JISTT G111 ATy, dMfcs AR fhar wisai
DI 39 IR A BChHR] (el Aep |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Dr. Kavita Patidar: Shrimati Sumitra Balmik (Madhya Pradesh), Shri Banshilal Gurjar
(Madhya Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh) and Shri Madan
Rathore (Rajasthan).

Demand to combat drug menace through community participation

SHRI GULAM ALI (Nominated): Sir, | rise to draw the attention of the Government to
the alarming drug menace plaguing Jammu and Kashmir. An estimated 1.35 million
people in Jammu and Kashmir (about eight per cent of the population) are affected
by substance abuse. Ninety per cent of these drug users are youth between 17 and 33
years. The proliferation of opioids (especially heroin) has created a public health
crisis; for instance, shared needles have driven Hepatitis-C prevalence to nearly 20
per cent among injecting drug users. Law enforcement alone cannot curb this
epidemic, which is eating away at our social fabric.

The need of the hour is a massive community-driven fight back against drugs.
We cannot succeed unless the fight becomes a public movement involving all
sections of society. | urge the Government to facilitate the formation of village-level
anti-drug committees. Empowering local leaders, teachers, religious heads, and
especially women, in dedicated anti-drug committees will help combat the menace at
the grassroots. Notably, women can play a pivotal role in rehabilitation and
awareness; setting up all-women anti-drug committees and support groups will help
de-stigmatize addiction and save our youth. Furthermore, there is a need to
strengthen rehabilitation infrastructure. There is no proper arrangement or policy for
rehabilitating drug addicts in Jammu and Kashmir, leading many to relapse after
detoxification.

Therefore, | urge the Government to establish a comprehensive rehabilitation
policy, increase the number of de-addiction centres, ensure follow-up tracking of
recovered individuals and reintegrate them via skill training. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The hon. Member, Shri

Sujeet Kumar (Odisha), associated himself with the Special Mention made by the
hon. Member, Shri Gulam Ali.
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Concern over problems being faced in Aqua culture in Andhra Pradesh

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, the Aqua culture in
the State of Andhra Pradesh is facing problems due to tariff imposed by the U.S.A.
For a year, every time, the price of Vannamei Shrimp increases in the International
Market, there has been some kind of trouble. Price fall has become a regular
occurrence, even though there are no apparent reasons. Local buyers are reducing
prices which is hurting the aqua farmers. The latest tariff announcement has once
again reduced Vannamei prices, which has opened the door to new concerns among
farmers. Vannamei Shrimp cultivation is taking place in the coastal Region of Andhra
Pradesh in lakhs of acres. When the tariff was announced in the 1st week of April,
2025 the price fell to Rs.60 per count. Later the U.S.A. announced that it would
postpone the imposition of tariffs for three (3) months, the price was increased by
only Rs.15 per count. More than 70 per cent Vannamei, Tiger Shrimps and other
Shrimps exported from Coastal Andhra are being exported to U.S. In the past, the
anti dumping tax was 4.5 per cent and the CVD (Countervailing Duty) was 5 per
cent, making total tax only 9.5 per cent. The U.S.A. Government is implementing an
additional 25 per cent tax on this, that is, total tax burden is around 34.9 per cent.
Hence, the farmers will not hesitate to take a temporary break from cultivation. | urge
the Central Government to take steps to sort out the issue at the earliest.

Demand for establishment of modern, well-planned and self-reliant new towns
named “Namo Nagar”

S WA e ([NER): 9818y, o1t <27 4 g 7T I 28-IeRvl 81 IET &1 idi 3R Bic
B I AR AT ISR, 1611 IR 98aR S & T H &R Bl 3R TR HY
T 21 39d IRUMTHT §$ IERT IR STARAT T D 919 TS V8T 8, o
qEl DI JAYd Gagmsl S ST gfd, TR, I, Weed Ud AERT IR
el THTE Ul &1 I<THT 28Rl B gd (iR Saver 59 Aot | gl STTAEI 6l
YR g8 B H gAY Bl S REl §1 59 URFIRT 1 <@ gy I8 qHI Bl
ARl & fh T H AT TRT Bl JIoHT R ITYAT B SV F TR 39 ThR
fIefya frg Smi fos g2t 9t sy Jlaarg ST I=a qora o e, w@Rey
JATY, MM ARAAN, Aaoi—e gRags, eRd &F iR A1 8 WM WR W
ISR & 31T Wl SUTE] &l 599 7 hddl IIH TVRI IR STHGdTd ®F 81, dfch
I ANR®I BT IR Siae R W) ST BRI
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31 H AR WRPR F AT B g b 21 & fAf= fF=dl § ) TR &b
I ¥ Yy, G 3R ATHMUR Y TIRT Bl WIYAT 8 Uh TSI AT
IS S, s WBNT Fehe D1 FHYT [IehTell ST Aeb AR FHATARN {1 ot et
b

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Dr. Bhim Singh:  Shri S. Selvaganabathy (Puducherry) and Shri Banshilal Gurjar
(Madhya Pradesh).

Demand for firm policy for waste management in the country

# N S (STRIES): HBIGY, BN BRI H YR Yo Ueh TR FHRIT &
3R 9 WX IhTel &I S &I MITIBT 21 T HAT ST 7 390! T IR 0o
R e &1 Yo31Td B, RTad 980 310 RO 3MMY| 319 58] & RITH fHrarai
H R & IR Sl R BT $-HART SATET T 50 UIed 98 T 81 T B
Y TR b1 | ST HeR DI A1 96 &1 & 3R AT & b 8% drer 110 fHfera=
Hfed o TTRUTfTHT S1 IR BT IS BIdT 2

R 379 JAMYBHING TR TR IR AR A & 918 AT BT TERT a9 T
$-PHIX] SINeX 21 39 HaX b AR & fofv asf=e a¥id! Bl 31U &Y STRexd
21 V) a=ert BT A1y, T SfSUesd oo &l Hid IR &1 37T fhaT <1 deb
3R GTfere fomar <11 k| Igi 9o {6 919 daxT FUs iR uRag+ & M ' &, ol
HIR BT JAFHI 3R GV AARIRATIAR a1 81 T V&l 5l SAfIg, Hidh R &
e DT JTUHUT AR JFHIT 3R THEHRUT AP 81 $0Db A1 &, T ufeh 1 bl
[ Idd BT DI ATALIDT &, dlich WA T AIBR Al IR HaX Bl AU &
T I9=h Bl R, G¥BR BT 39 ATH IR doblo THRAT I €419 <71 91|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Naresh Bansal: Dr. Sikander Kumar (Himachal Pradesh), Shri Ram Chander
Jangra (Haryana), Shri Brij Lal (Uttar Pradesh), Ms. Indu Bala Goswami (Himachal
Pradesh), Shri Madan Rathore (Rajasthan), Shri Mahendra Bhatt (Uttarakhand),
Dr. Kavita Patidar (Madhya Pradesh) and Dr. Sumer Singh Solanki (Madhya
Pradesh).
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sadanand Mhalu
Shet Tanavade.

Need for Establishment of 150-Bedded ESIC Hospital at Mulgao in North Goa District

SHRI SADANAND MHALU SHET TANAVADE (Goa): Sir, | rise to draw the attention
of the Government to the urgent need for establishing a 150-bedded Employees State
Insurance Corporation Hospital (ESIC) at Mulgao in North Goa district in Goa. At
present, the ESIC Scheme covers over 2.54 lakh insured persons (IPs) and
approximately 8.5 lakh beneficiaries in Goa. A large number of these insured persons
reside in North Goa district.

Currently, Goa has only one ESIC Hospital located in Margao in South Goa
district. This results in difficulties for insured workers who have to travel long distance
for Seeking timely medical attention and treatment.

In this regard, it is also important to note that in the 189" meeting of the ESIC,
the acquisition of approximately 5 acres of land at Mulgao was approved at a
proposed rate of Rs. 14.16 crore for construction of the ESIC hospital, and
accordingly the Sale Deed was executed in December, 2023, and possession of the
land was also handed over to ESIC by the Goa Housing Board Corporation. This new
proposed ESIC hospital in Mulgao, North Goa district will be operated directly by
ESIC and will cater to nearly 1.35 lakh insured persons in North-Goa, as well as
insured persons in adjoining Sindhudurg district of Maharashtra which also lacks an
ESIC hospital. This new ESIC hospital in Mulgao is not just a need, it is a critical
requirement for the welfare of the insured working population in the North Goa
district.

| appeal to the Government to ensure that construction of a 150-bedded ESIC
Hospital at Mulgao is taken up on priority, and that all pending processes are
expedited at the earliest.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Ms. Swati Maliwal; not
present. Now, Shri Brij Lal.

Need for tapping of Geo Thermal power
SHRI BRIJ LAL (Uttar Pradesh):  Sir, the Prime Minister's vision for a clean and green

energy Atmanirbharta by 2040 encompasses several key areas. Energy security which
involves diversifying energy sources, boosting domestic production of alternative fuels

Contents Page t



[ 20 August, 2025 ] 55

like hydrogen and biofuels, solar, wind, hydro and reducing dependence on imported
oil and gas. Geo thermal power is a new addition to it.

Geothermal energy is heat from the Earth’s interior, generated by radioactive
decay. India has 381 thermally anomalous sites identified by the Geological Survey of
India (GSI) with a potential to generate 10,600 MW, enough to power 10 million
households. ONGC is leading India's first geothermal power project in Puga Valley,
Ladakh, with the aim of generating 1 MW of power in the initial phase. This pilot
project, located at 14,000 feet, is also the world's highest geothermal power plant.

The project will involve drilling two wells, each reaching 1,000 meters deep to
tap into the geothermal reservoir. Key projects include a 20 KW pilot plant in
Manuguru in Telangana, Dirang in North-East and ONGC's 1 MW project in Puga
Valley, Ladakh and finally, it will be a commercial scale plant of 250 MW in future.
Since Himachal Pradesh, Uttaranchal, J&K and North-East have many known spots
of geothermal energy, we should tap these sources of energy which is non-polluting,
carbon free and sustainable. The project is expected to not only provide electricity but
a great help to the forces deployed at remote and inhospitable terrains. Sir, | urge
upon the Government to look into it.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Brij Lal: Shri Sujeet Kumar (Odisha), Dr. Sikander Kumar (Himachal Pradesh),
Shri Ram Chander Jangra (Haryana), Ms. Indu Bala Goswami (Himachal Pradesh),
Shri Mokariya Rambhai (Guijarat), and Shri Babubhai Jesangbhai Desai (Gujarat).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now Ms. Indu Bala
Goswami.

Demand for the construction of Uttarala-Holi road in Baijnath, District Kangra,
Himachal Pradesh

gl §g a1 MRart (e e HEley, § WRER B &1 39 Y Aol
Uael & RTAT BIRTST & IS H SRl Bleil AR & AT B 3R 3P BRAT
grEd! gl AeIed, Nar direT-dd1 & g3 &H & a1l 39 A1 &1 FHio 981
HEcaqul 21 59 FSd & (IO A Tl HiTST 3R =1 DI oI 200 [T A HH Bl
TS 60 fhHT X8 SITUHT 371R GITER TeaHTell & i1 3R Eleil, AR 3R DTS &l
H & aTel WY SR ST AR DI ST STARTHA ! GiaeT [Hei|
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RIS, YT &A1 # 991 Ud qRIel & BRI 519 47 A1 3a%g 81 9 2,
9 Ig dehicqd AR ST-Siia dl GaTwo G H 31849 HDT 911 81 39 b &
FHATOT I S STl & G99 &3] S g$1-HTTel & g Y STTaTH SR 8IRT 3iR
&3 & AN D! ST W1 GEG BIIT| T8 &F Upicid ey H W WRIR 2| §9 I$h
& T W TATHI BT ITATTAA <ol BT AR HIATHR YITHTAT b HARH, ALY & Al
TIThi &b ol Gl SIRAT $HH A1 B I & YT Bl eite | [T Bl SRR
& JqER HI GIoTa e

IS, SURIHAIT qei & YR TR F TRBR A RIY B § b Iaxrell
grell A1 & A0 BRI 31 g TRBR B AT & 1T dx 2Ne HrR URY HRa™
DI HUT BN, ATMh 59 AW B G971 A ARIN AN bl T8 3MR [ThTH BT A4 et Ao

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Ms. Indu Bala Goswami: Shri Naresh Bansal (Uttarakhand), Shri Ram Chander
Jangra (Haryana), Shri Brij Lal (Uttar Pradesh) and Dr. Sikander Kumar (Himachal
Pradesh).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Mahendra Bhatt.

Demand for opening medical colleges in every district as proposed by
the Central Government

sft WEg Ug (SRIES): ARG, H IR & &4 3ffT Agcardiet Jrorr, s
8 B 3MMSH! DI Serd wWeg Jfaem & HR+ 5q, Tdd foTel § AfSHel Dlerot
GAAHT 2, DI AR A AT 1 RT3 F=4 H I8 Fel © (b IS Uh
AT 15 B, S WMot IRRRARRIT 3 ZATer) & | 9991 g3l 81 92 & A1
AT SIf Bl WRBR B Th gyon ot foh ge el § AfSder dietsl @iel S|
SO Y8BT P ANRGI H Ueh G WU §s &l HEIGd, Sl ofFd T I S7h Gad
ST TRBR R Tl ARSHS Dlcioll & ol bg | AU AT I I8T 8, TR 374
e 3UeAThd URUIM T8l 3MY &1 Yadi I & |qUl A1 e e, =4 iedl,
ITRBIMN, MR, TSI, TG Aled 3Th| [STell § HISH Bt B [Haid
STTLYHAT 81 37T H AYBR I FH Rl § b STUGT H AfSDHeT Bletsl Gerar bl
AEdmIE! AT Bl T AT STHT =111 STTg|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Mahendra Bhatt: Shri Samik Bhattacharya (West Bengal),
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Shri Mayankkumar Nayak (Gujarat), Shri Madan Rathore (Rajasthan) and
Shri Naresh Bansal (Uttarakhand).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Neeraj Dangi; not
present. Shri Mayankkumar Nayak.

Request for inclusion of additional villages of Mehsana district in Shyama Prasad
Mukherjee Rurban Mission (SPMRM)

3 WHPAR TS ([OR): Heled, H TRBR BT LT M YHIG JRIS1 e
e (SPMRM) T 3R STHT BT ATl gl 5 IS BT 82T TR &3] DI
NENISECICII KSR ISI RS

TN f3Tel H o1 d% Hhael U ®a deleey “JaRIS Widd (6l T &,
TS AT UTSUTST T I, Whel SR FR B YAV TAT ohshal
ATgC BT fdbIT S B gy 2020-21 T YR fbU 1 gob 81 elfp=T AN STel &
31 TM7d S TR, f[IqTR, !, TSR s W 59 e & AriEel IR WX Iavd
& 31R 4T 1 efte A 59 IIor1 A e Y S & T B

ABIGY, H IRPHR I ANE HRAT g 1 AW =R01 H JE101 fS7el & 1= wirdl
DI Al Td FoeR | UM B, T8l F9Y (B Bl geraT a1 Syl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Mayankkumar Nayak: Shri Kesridevsinh Jhala.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Now, Shri Kesridevsinh
Jhala.
Demand for legal recognition and support of living wills in India

SHRI KESRIDEVSINH JHALA (Gujarat):  Sir, | rise today to advocate for the legal
recognition and support of Living Wills in India -- an issue vital to preserving human
dignity and autonomy in healthcare. A Living Will, or Advance Medical Directive,
enables individuals to express their medical preferences should they become unable
to communicate, especially in cases of terminal illness, coma, or irreversible
conditions. The right to autonomy in healthcare is enshrined in our Constitution. In
2018, the hon. Supreme Court upheld the legality of passive euthanasia and affirmed
the right to self-determination in end of life care. Yet, despite this landmark ruling,
the practical implementation of Living Wills remains limited. This gap leaves many
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vulnerable to prolonged suffering through unwanted medical interventions. To
address this, | propose the following:
1. Legal Accessibility and Awareness: Citizens must be empowered to create Living
Wills easily, with clear guidelines and support systems.
2. Healthcare Integration: Hospitals should be mandated to honor Living Wills, with
proper training for medical staff to respect patient directives.
3. Safeguards and Oversight: A medical board must review Living Wills to ensure
ethical compliance and prevent misuse.
4. Emotional Relief for Families: Living Wills spare loved ones from making painful
decisions during medical crises.

In conclusion, | urge the Government to bring legislation that supports the
creation and enforcement of Living Wills in India. Let us uphold every citizen’s right to
choose dignity and peace at the end of life.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Kesridevsinh Jhala: Shri Mayankkumar Nayak (Gujarat) and Shri Madan Rathore
(Rajasthan).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sujeet Kumar.
Need to establish a National Tribal Medicinal Research Innovation Centre in Odisha

SHRI SUJEET KUMAR (Odisha): Sir, | rise to draw the attention of the Government to
the urgent need for establishing a National Tribal Medicinal Research and Innovation
Centre in Odisha, which would serve as one of India’s richest repositories of tribal
ethnomedicine and forest-based medicinal plants. Odisha is home to 62 tribal
communities, including 13 Particularly Vulnerable Tribal Groups (PVTGs) such as
Bonda, Dongria Kondh and Saora. These communities have preserved traditional
treatments for ailments such as malaria, respiratory disorders, and orthopaedic
injuries, using endemic herbs from Similipal, Niyamgiri, and Gandhamardan hills. Yet,
the State lacks any dedicated and permanent institutional infrastructure for research,
documentation or value added innovation in the field of tribal medicine. Despite
identification of over 30 globally valued medicinal plants like Vetiver and Frankincense,
Odisha still lacks a dedicated research centre. A local facility, unlike the one recently
supported under AlIMS, Delhi, would better integrate with the State’s ecosystems
and tribal communities that preserve this knowledge. Although limited efforts under
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the National AYUSH Mission and the AOGUSY scheme have supported some
cultivation and nursery projects, there is still no centralized innovation hub for tribal
medicine. |, therefore, urge the Government to establish such a Centre, with a focus
on:

(a) Preservation and scientific validation of tribal medical knowledge.

(b)lntelleotual Property Rights protection and benefit sharing with tribal communities.
(c) Support for tribal-led enterprises.

(d) Promotion of Gl-tagged tribal medicinal products for global markets. Sir, such
an institution would not only safeguard indigenous traditions but also empower tribal
communities as key stakeholders in India’s growing AYUSH economy.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by the hon. Member,
Shri Sujeet Kumar: Dr. Kavita Patidar (Madhya Pradesh) and Shrimati Sumitra Balmik
(Madhya Pradesh).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) : Thank you. Now,
Dr. Sasmit Patra.

Need for strategic imperative of data availability for India’s Al and technology startups

DR. SASMIT PATRA (Odisha): Hon. Vice-Chairman Sir, | rise to draw attention of the
Government to a bottleneck that could decide whether India becomes a global
Artificial Intelligence leader or remains a consumer on account of the acute scarcity of
structured, high quality and interoperable data sets. Data is not merely the new oil, it
is the new electricity powering algorithms, training large language models, enabling
generative Al and driving innovation from healthcare to defence technology. While
nations, like the United States of America and China, have developed open data
regimes, federated data networks and synthetic data pipelines, Indian startups
remain constrained by fragmented public data sets, locked away private data and
absence of harmonised standards. This forces innovators to spend up to 60 per cent
of project cost on the data acquisition and cleaning which is a crippling drag on speed
and competitiveness.
| urge six decisive steps from the Government:

(i) Establish a national data commons, anonymised, standardised, machine
readable data sets across digital domains.
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(i) Mandate inter-ministerial data harmonisation so all public data sets follow
common formats and metadata standards.
(i) Create secure public private data sharing protocols with legal clarity and liability
safeguards.
(iv) Incentivise industry to contribute non-sensitive data sets backed by recognition
and tax credits.
(v) Adopt privacy preserving computation methods, federated learning, differential
privacy and secure multi-party computation enabling innovation without
compromising citizens' rights.
(vi) Invest in large-scale data annotation and labelling infrastructure, leveraging
universities, research institutes and startups to ensure data sets are Al-ready and
globally competitive.

Without such infrastructure, India risks importing foreign Al rather than
exporting Indian Al. With it, we will leapfrog global peers, anchor leadership for the
global south and power a trillion dollar innovation economy. | thank you, Sir.

THE VICE - CHAIRMAN (SHRI BHUBANESWAR KALITA) : The hon. Member,
Shri Sujeet Kumar (Odisha), associated himself with the matter raised by the hon.
Member, Dr. Sasmit Patra. BRI H\ISﬂ qrfeetl  JMYhT ST approved text %\*,
3aeh! Rt S &1 U1 81 S9d 3Tefral Rdbls U= el SIe

Demand for establishment of permanent NDRF Station in Pen taluka of
Konkan, Maharashtra

sft feiefia WiEq uiitd  (FBRTS): SUQYIENY ABIGY, HERTS &l Hihl &7,
fRIYeR T, IERRT iR fagge el Hiifoe vd Saarg et | ATdhias
3TIGTRAT & foly Jrcafeieh WIS 81 9 & 3 =shd T, 4RI IuI, 918, YRl 3R
3T geeAN IR-IR gfed Bl &l IS 7ol BT U AT RUHIfa® e 4
HEIYU] WA WR (RIT 8, ST HId 0T &5 & AL H B & DRI FATT RoTall db 2o
Uga & foY SUYh 81 I aui H =shara AT SR <dldd’, A1 & YRIAT 31”
q1¢ B TSI - DHIhUT &5 H ST-89 B AR & Ugars | I H TTSIIRYE B
SHISAT hadl IMMUST b THY (= RNTell | A Sral &, T 8d vd 9919 drd §
focia BT 31 U9 H WIRN TISIIRYG ¥ 8F W IS, ISR, [gge, a7
3R 495 & $© 3wl dd TRd Ugd |Hd 81N

3 H $s WRBR W AMUE AT § b BidUl, ASRTE & U H Wil
TISIAIRUG WA &I WO HI Y, 94 odid  Sieerfh,  sgid

3IMYGT-JUBRT, STl U ol SIH1 UDR &b 9919 AT MR Y HaR T U
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Bl I8 HSH - hddl MYST UfIfhaT B T7fT R &9 BT TSI, Jfoth hihuT &+ &
AT (HaTRyt & Sita Te Fafy ol gRe | Gioeed o, g=dre|

IUqHTETE (3Tt YaA=aR Biferar) : S AT e

Demand to implement the reforms for disabled people on priority basis under
Swavalamban Yojana

S ifaT AEa (SR UKY): AFFI SUFHIIE Heled, [aeid Aol & dad
&S &1 Unique Disability ID (UDID) STIRT &R+ ¥ S9TehT ST JHTOT U5 OX
I H A B AT Bl U8 U UIEINIS Hed 2, ofdh 374l & uR 371aedd &l
IR F1ferd feaaio =l &1 9t arfera crevasfed o= & 80 wiera faairar &
IfaRIaT & R By e, e R, ISR & 1T ar=m &=+ 8l 8, 39
GAGT | A 8 S &1 ARBR W AR IGRIY 8 o 50 TlcrereT A 31feres deHTeh 311y
q1ferd feior &1 39 Ao | e fham Sl UDID &Ts 3R YHTI0T 95 YT
P H ORTs Sidex] & HHl I fSRTe FHIel &1 1 &)d 81 5T &
FHhT &g dgi (CRC) & fARIYE &I YATUNEHR 9Is H AMHA DR 59 UlshaT Bl
RS 91T U1 AeId AF1/SUH0N & @eie/fhfet & fav oo &t
HEIAT (ADIP) AISTHT & dad g9l qIied gedi Bl HlaadR SRAic bl Jiagr af
STl &, <ifdhd SERETd & folv BIs faxig ARl 181 81 IR 3R 9l gaad &l
Wd TR IRAR 8] $oT Ahd| WRGR 9 IR I AerIdl < AT SYHROT FHidr
HUTIT I 10 T BT 9T TS PRI AT TR IR G TR el AT B
UR JUCT HRIAT Y| AT FHTOT U3 B¢ W -THU (Self-Certification) BT faem &1
WY SR IRy el o1 el gt Gifeed o Syl o § aReR 9 fHde
BT E (b 98 39 GURI DI MAHBAT I AR B, FIarg|

Concern over irregularities in crop loss compensation for Kharif 2023 in Charkhi
Dadri, Bhiwani, Haryana

sl fopRoT <ierdt (BRI ABIGY, H WRBR BT &I BRIV H ST (ATt ol
ST H @RI, 2023 BT YR Bl BAA! H UTHITd MUGTSH (YA o) ¥ gs &fT
&% 3TTaST faaRor § TSIl & e & TR AH T BT T8l g

HRATISAT [ITRYT BT B U (ST ST HFI=1 DI Tl H31 Bt 97 IS &
ded el ATl HYRT BT J3MISI Crop Cutting Experiment (CCE) & d8d BIdT o,
RTHH IURITH Ha3TTdol i R RTHI 450 HRIG HUY AT, Y 3ol &l AYSS CCE

3 BTHN Satellite Imagery Data & MR TR BT foram 11, fra™ faami § s
Y gl I8 W Scorg+1 & 6 CCE & AUES! Bl 8STHR Satellite Imagery Data &1
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gl Satellite Technical Advisory Committee & - TR far wam g9 fofg 9
fFATl D1 340 BRIS BUY BT JHAT G TAT 51 HHIT DI 340 BRIS BUYY BT
3rferd BrIeT el

31T WRBR W AR IR © [ I8 59 AHl H BXI&Y DY AR [HAMI bl S
HINISAT TAT AYBRT A DI STATERe! TF A &b (oY A Bl Ffad e gd

AL S HIRATg HRAT DI HUT B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Message from
Lok Sabha; Secretary-General.

MESSAGE FROM LOK SABHA

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha at its sitting held on the 20th August, 2025, adopted the following motion:
"That the Bill further to amendthe Constitution (One Hundred and Thirtieth
Amendment) Bill, 2025; the Government of Union Territories (Amendment) Bill, 2025
and the Jammu and Kashmir Reorganisation (Amendment) Bill, 2025 be referred to a
Joint Committee of the Houses consisting of 21 Members from this House and 10
Members from the Rajya Sabha to be nominated by the Hon’ble Deputy Chairman;

that in order to constitute a sitting of the Joint Committee, the quorum shall be, as
near as may be, one-third of the total number of Members of the Joint Committee;

that the Committee shall make a report to this House by the last day of the first week
of the next session;

that in other respects, the Rules of Procedure and Conduct of Business of this House
relating to Parliamentary Committees shall apply with such variations and
modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join the said Joint
Committee and communicate to Lok Sabha the names of the Members to be
appointed by Rajya Sabha to the Joint Committee."

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We will go back to Special
Mentions. Shri K.R.N. Rajeshkumar; not present. Dr. Sumer Singh Solanki.
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SPECIAL MENTIONS— Contd.

Demand to notify horticultural crops under Prime Minister Crop Insurance Scheme

S gR RE dicat (Feueen): q8ied, H Te i decyul favy o iR AReR
T T 3D HRAT T8l ¢l I8 [T I R F I @i [HaH| & Heferd 2,
ST STDT BHA! D Wl HRep AT TRAR AR I D! AT DI AT HaT
FR T Bl T HA SN A R & R # e A AN &1 §l Sl 5 W Ud
URreTRIes ST 'Ha #3i et dH1 IS 71 9 AlST] B & 323 ATHhadh
3uST, Jffgite, g1, AAgiee, rdl, B AMG HRU I &4 Tl BAA b
THAT DI WRUTg BIAT 8, N [HAMT DI ITDH! 7S50 BT S oo 3R GRET
AT qh| AT < P 3D Al | Je H3 Bl T IS P I had
T, S8 R fTeled BHdll ®I g fovan w1 8, Safe Senfia! wdd,
T Pol1, 39, MR, TaxT, gl S Bl IS &, SHbl 39 Ao H
Srfergfa el foram a1 g1 Far RTel & 2.14 ARg TR & 4 A= Ball ot
Gl DT ST 2, FTAH I ST 30,000 BECIR &3 H IETDH] B! DI IcdTa+ Bl
Bl

4.00 P.M.

T IR TR bl Bl Wl Bl el 8, RTFdT 3iid SIS o 7 oIRg BUU
9l gaCaAR 21 I8 AN Jol1 4 3ffeeh 8l Sl 81 IR bl UThlcreh AMIGT, S
JW, MG 37 INIHI Dl A€ BR ol 8, IR [Idred a1d I8 2 fb a9 4
Ul Bl 191 T 21 7, Sl §9F JHAT DI 9RUTS DR Fb|
3T AR IRBR 3 3T & fh e el &l dchbldl 99Td | "Te 31 B
ST AT S ARG fhd1 SIQ A1 g9 Bl & fo7g Ueh greh i1 +ift 971
ST dTfeh SeTf~rah! fhdT WISl Bl $ABT oY e 9, g=idig|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  The following hon.
Members associated themselves with the Special Mention made by Dr. Sumer
Singh Solanki: Shri Sujeet Kumar (Odisha), Shri Ram Chander Jangra (Haryana),
Shri Naresh Bansal (Uttarakhand), Dr. Kavita Patidar (Madhya Pradesh) and
Shrimati Sumitra Balmik (Madhya Pradesh).

SUHHTETE (31t YaAaR Biferan: g=yarg| & AERIS HSISIET 2|
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Demand for two-pronged approach in the construction of Jiribam-Imphal
Railways Project

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, the Jiribam-Khongsang
Section (55.36 Kms) had already been completed and commissioned in September,
2022. However, the remaining portions of Khongsang-Noney (18.25 Kms) and
Noney-Imphal (37.02 Kms) are yet to be completed. Apart from frequent bandhs,
blockades, extortions, etc., our National Highways are prone to mud and landslides
during the rainy seasons, which hampers the movement of goods trucks carrying
essential commodities in the State. So, a speedy completion of this Railway project is
the only solution for all these inconveniences.

Sir, |, therefore, draw the kind attention of the Government to start
construction works also from the Imphal end so as to speed up the project. As of
now, the construction work is being progressed only from the Jiribam side. Therefore,
a two-pronged approach of construction from both sides will give the required
impetus to move the construction work towards a speedy completion.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Fauzia Khan; not
present. Shrimati Maya Naroliya.

Request to do away with the compulsion of annual renewal of caste certificate of OBC
candidates

Sl AR AR (8 UeeD): SUFHEIe HEIed, H RBR Bl &1 Udh e
TEayul fawy & 3R BT BT =T g, Sl SUWR F BRIl 3 fUoer 9
(OBC) ¥ e ©rail 3R Jarsll | T 81 I8 Yo MU T2 & b ey Aamali
3R erfOres FRATHT H OBC JTRETT BT 1Y o & folv SHITIRI &1 8% a9 7T ST
YT UF U BRAT TR BIAT &, Sidih AqGfad St (SC) 3R rgrd
SIS (ST) 91 & IRIGAR] & oIy AT DI T TdHIBRT B HihaT g
Te1 Bl

HBIGg, I8 S}l ANGS 9 dad AJd 2, dfch 399 Bl $l & ay
3TII FRIl~Teh HihATall  [ORAT USdl 2, [T 7 hadl Ty 3R FH1E] Bl
gaial Bl ® 9fcd Bs IR Iy el sifa ffYy I yHT0r U5 9 999 U & BRI
3TaRI ¥ dferd ¥8 I &

31T § WO W RIY Bl g [ 39 favy R Ti9RaT A =R & 3R OBC
ISt & forw Y SATFRT TToT O ol IR W9 | AU < B A=A B, o fh

Contents Page t



[ 20 August, 2025 ] 65

SC/ST I & forv y=rferd 8, g=idic|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member, Shri Sujeet
Kumar (Odisha) associated himself with the Special Mention made by Shrimati Maya
Naroliya.

IUFHTETE (31t YIAaR Piferan): g=AE| 1. NHaR AR
Concern over effects of plastic pollution

DR. SIKANDER KUMAR (Himachal Pradesh): Thank you, hon. Vice-Chairman, Sir,
for giving me the opportunity to speak on a very important subject. Hzlxd, ¥ IRBR
BT &I YRA H WTRed IR ®f gad) TR THRT Bf IR 3BT HIAT a1l
gl IREd o MY Siia  wifel O ol &1 8, AT S3db A10-1Y 319 I8 9
QRO AR 9 99 AT 51 UBTS! A - R U9, SRS, A1 5%
SIS B ST H WIS D I 1 ATATHT BT SUANT b, UBRTT, Sf e STIRT §
SR 91 I YATIRYN H UGV 3R Y YT & o7 TRy BT TWR Adbhe I~ 8
T Bl IR ® YR 31 ATShIENC S H fdafed glh |, STdf 3R JaT o
gorferal § WY 9 B AT &1 Gfiey P dras[e RTe-gst WiResd & T4 Bl Al
THRT Tal ST Fehdll|

31T H WIRA WRBR H UE R § (b AR H TG WD AURNE HDBT Dl
X DR b oY B gl ol HoR i & ekl o wHler o Sy, e 59
TR FHRIT & GURUITHE ¥ 4 BT 911 ST Heb |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The following hon.
Members associated themselves with the Special Mention made by Dr. Sikander
Kumar: Ms. Indu Bala Goswami (Himachal Pradesh), Shri Sujeet Kumar (Odisha),
Shri Ram Chander Jangra (Haryana) and Shri Naresh Bansal (Uttarakhand).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. V. Sivadasan,
not present. Dr. Medha Vishram Kulkarni.

Concern over Aadhaar access issues for biometrically unfit citizens
DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | rise to draw the attention of

the Government to an urgent and deeply concerning issue affecting thousands across
our country. There are countless citizens, particularly senior citizens, persons with
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disabilities, manual labourers, farmers and those in rural and remote areas who are
unable to authenticate their Aadhaar due to worn-out fingerprints, retinal damage or
physical impairments. Many also suffer from chronic health conditions that prevent
biometric verification. As a result, they are being denied access to essential services
such as food rations under PDS, old age pensions, healthcare benefits and even
banking. While the UIDAI does provide for ‘exceptional enrolment’ and alternative
mechanisms, such as facial recognition and OTP-based authentication, these
alternatives are not being implemented effectively at the grassroots. Frontline staff is
often unaware or unwilling to facilitate such cases.

| urge upon the Government to take the following steps on priority : implement
alternative Aadhaar authentication methods in mission mode; ensure that no citizen is
denied access to welfare due to biometric mismatch; launch a nationwide awareness
campaign and establish dedicated grievance redressal systems; and, appoint a nodal
officer in each district to ensure easy access and swift resolution. | urge upon the
Government to look into this matter.

THE VICE - CHAIRMAN (SHRI BHUBANESWAR KALITA): The hon. Member,
Shri S ujeet Kumar (Odisha) associated himself with the Special Mention made by
Dr. Medha Vishram Kulkarni. Now, Shri Samik Bhattacharya.

Concern over impediments in the completion of New Garia-Sector V-Airport Metro
Line in Kolkata

SHRI SAMIK BHATTACHARYA (West Bengal):  Sir, | wish to draw the attention of the
Government to the delay in the completion of the New Garia-Sector V-Airport Metro
corridor, a project critical to the urban mobility infrastructure of Kolkata. While
significant progress has been made and the stretch from New Garia to Sector V is
almost ready for commissioning, a crucial 366-meter segment near Chingrighata
remains incomplete. This short but vital section has become a choke point, holding
up the inauguration and operationalization of the entire route. The delay not only
undermines the spirit of timely infrastructure delivery but also deprives lakhs of daily
commuters, especially IT professionals, students and airport-bound passengers, of a
fast and modern transport solution. There has been little headway in resolving the
pending issues involving land acquisition, alignment clearance and inter-departmental
coordination.

| urge upon the Government to ensure that the remaining stretch at
Chingrighata is expedited on priority. Completion of this Metro corridor will
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significantly boost connectivity between South Kolkata, the IT hub at Sector V and the
Airport, benefiting the city’s economy and easing urban mobility.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Sanjay Singh, not
present; Shri Sanjay Seth, not present; Shrimati Jebi Mather Hisham, not present;
Dr. K. Laxman.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. K. Laxman.
Concern over menace of online gaming and betting apps among youth

DR. K. LAXMAN (Uttar Pradesh): Mr. Vice-Chairman, Sir, | rise to express concern
over the exploding menace of online gaming and betting apps that are rapidly
ensnaring India's youth. These platforms, camouflaged as entertainment or skill-
based games, are driving countless individuals into addiction, debt and even suicide.

In cities like Hyderabad, suicide helplines have reported a 60 per cent surge in
distress calls from betting addicts. In one harrowing case, a young girl fell into a debt
trap of nine lakh of rupees after initially winning on a casino app. Tragically, such
stories are now common across States. What makes this worse is the glamourization
of these platforms by celebrities and influencers, whose endorsements mislead lakhs
of impressionable users. This cannot be allowed to continue unchecked.

Sir, | request the Government to take multi-pronged action and launch a
nationwide digital de-addiction awareness campaign to educate youth and families
about the psychological and financial harms. There is a need to bring strict and
centralized regulation over online betting and real-money gaming apps, including
mandatory age verification, spending caps and Aadhaar-linked log-ins.

ASCI (Advertising Standards Council of India) is required to be empowered to
regulate and prohibit celebrity endorsements of such apps. Further, banning of all
betting and gambling platforms that endanger social and financial stability may be
considered. Let us act before a generation is lost chasing illusions behind screens.
We must uphold the safety and dignity of our youth, the architects of Viksit Bharat.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member, Shri Sujeet

Kumar (Odisha) associated himself with the Special Mention made by hon. Member,
Dr. K. Laxman.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Raghav Chadha.

Demand for Free subscription of advanced Generative-Al tools

# IEE TS (USE): HBIGY, 3T GAT ISl A 941 j81 8| S da el gs giaar 4
Al WWteohnology ﬁ%\r, EI'[%CEK"CFopportuni‘[y%\r - ?ﬂﬁchﬁ Pl, FI <TG IR
I8 X1 B DIl I8 TAR fHAM A1l & oIy W1 Wl 8, students & 17 24x7
available tutor %\*, Wﬁﬁéﬁmbusiness planner, :ﬁ\_rlﬂﬁéﬁﬁﬂfoareer guide 3R
ol & forg Siaey Al B 311U 8% HaTel B STaTq R AMID! B HHRIT BT FHTETT
Al P 9T SUTT B

J&l BRI %\r o Mot UAE, Singapore, China ST 297 31U & ARG Pl
advanced Al @ JdT31l & free access < Ve &l ol YRA H, STaT 140 BRIS AU UeTd &
- IRT §99 advanced Al tools & afrd &, Rt gfeTT &=ifdh A tools HE B

U research  ®adl & fd 2030 T Al 15 trillion dollar Y value create BRI
MR YRd WWHR 8 ANRG PI advanced generative Al tools (fr\]ﬁ ChatGPT,
Gemini, Grok, Claude) |4l 3% 3R ¥ o foTq I WIwIRdl H, Hu 3R GRia
aRIh ¥ SUST BRIY, T I8 S8 Dl productivity BT &g T 961 Aehall & AR AR DI
P AT 9T FhelT 2

ITe code ol B, data analysis HRAT Bl T Dl ARBRI BIH WRATE! - IR
P Al DI HGE I Sfeal IR A A 8 Idhd &1 IE digital democracy T 3R AT
HeH T, dlid Al il H DIs Al AR Ge 7 B 3R $$AT T=Hd Digital India 71
T A WRBR W H7 & b 39 IR &1 feam sy

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Ramiji Lal
Suman; not present. Dr. Dinesh Sharma.

Concern over lack of mythological and classical knowledge in children

S1. fa=Ter i (STR UceD): W8Ied, § WRGR &I &1 g2ai § YRS 3R e
S ®I ¥ DI MR TR HRAT S gl AYTH Sflad DI ANIGTe H AR I
EAR g ARGIIS 3R g1fffd eRIEY 9 g BId Sf I &1 da-id! [Jard 3R
g e & BRI, g=di § GRS HU1ei, Il IR gAR "8 Rt @t
SIFbIRT T 39T BICT ST JET &1 89N AR H fHifgd = 3R GRIM01h dearadi 4
fifed i 3R Al Jedi o1 W g=di & Sila § A=y #e@ vE@dl 2| 3
T Pad D! ATl AR ARF A0 § Hed B 8, die SR TS B ol
URARTAT 3R FER D Yga DI |l W& G 51 $AlelY, I aeIH & (b sAR
BRI AR S fTermerdl & qrewrepd | 4RI SR Y fawail &l s1i+rari @y 3
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aferfera fam SITQl F8MRd, AR, T 3R =g Il § fAfed R st &1
AT 1, SR 3R BATST Bl UM & ehell ol $AA d 7 Pact U1 ARA
LT 1 hd &, Iieth AU ARPiT &b Uil T IR T4 DT A1 W) s iaa o=
Thd &l $AD IreTal, FAeferay &1 TRTOTE BTl 3R I I Sie & o1y fa9y
FETIRN AT HRIHH! BT AT A fhaT ST a1 81 I8 UBd 9 dhdol dadi & ARID
31IR AIfereh T H T BT, it 31 d1ell YIfgl ol SHRI |ikdplcrdh faRTHa o
St W Hecaqul YiyesT g

31T, H VAR da ol g & 39 f99g W &1 << §U AaWIdh had
IoTY, i gl bl YIRS ST AR AT 1 RIEd <1 i1 Feb |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. John Brittas; not
present. Dr. Ashok Kumar Mittal.

Concern over slow speed and limited coverage of 5G services in India

S1. 3N PAR Fdad  (d579): 8ISy, < 4 5G &I Y3 ey, 2022 H
fefoTed $fea & |u- & A1 g5 AN WEHR UPI, FSRTee UHeH 3R Al femRd
T & 91 Bl 8, FTIdT vision T fb fa<er # 981 T Sidex, YRd H video
conferencing & HTETH ¥ FoR! B AHIT YR B 3IRAT 5G SISTATS WIS 2023 DI
YBRATA H 304 Mbps 2T, ST ATe & 37d T 280.7 Mbps I8 13 AR 31d 91.7 Mops TH
AR gep! 81 dfRges ha1 § HIRS 124 WA fhaTHR 26d AT YR 371 A1 &1 UAE,
IR 3MR IR BIRAT S T 400 Mops W AfP BT WIS & I8 81 2024 H 5G IoT=
1 =T 290 Ao 81 gavt 7 8iR 2028 & 770 Ffera d& ggam &1 oA Bl
TTET 3R oS STl § 5G 379 W) T Gu-T 21 gy fraroie fRafd BSNL 9 8,
SN ARBR DI U BT 81 Jio 3R Airtel 1 2022 H 81 5G di~d & <A1 o, 99 |
DR 3ITST T BSNL 7 5G Y 81 81 [hTl Ugel SSallg fa¥ar 2023 Y@ T oY,
foh S, 2024 iR 319 J[18, 2025 W F1ahet AT 2

ABIGY, X1 WRGR W MTE § P a8 39 fI9g &7 7Rar 9 of &R <9 § 5G
cad AV, Wi 3R WagH IYIINICT & IR FIRTHT gHead o iR e
National Digital Infrastructure Performance Report STRT Eﬁ, S 9t <ello
3TN & STard<e! ad 81 9|

Concern over issues faced by Vizag Steel Plant (R.I.N.L.)
SHRI GOLLA BABURAO (Andhra Pradesh): Sir, being India’s first shore-based

integrated steel plant, Rashtriya Ispat Nigam Limited (RINL) was earning profits and
had positive net worth. But, subsequently, it started incurring losses due to not
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having captive mines. RINL is buying iron ore from open market at higher price,
unlike other PSU steel companies which have captive mines and enjoy cost
advantage. Secondly, RINL is borrowing money at the rate of 14 per cent interest for
working capital. As a result the cost of production has gone up, thereby affecting its
profitability. RINL has been appealing for allocation of iron ore mines under Section
17A(2A) of the MMDR Act, 2015. But, no significant progress has happened so far.
|, therefore, demand that time has come to allot iron ore mines to RINL to make it
profitable. Further, the employees of RINL are also facing issues of wage revision,
promotion policy, recruitment, delayed payment of salaries and cuts in salary, perks,
HRA, etc. Recently, RINL has introduced two Voluntary Retirement Schemes and
nearly 1,500 employees have been given VRS. The Andhra Pradesh Assembly has
also passed unanimous Resolution against privatisation of RINL. The Steel Ministry
says that CCEA approved 100 per cent RINL disinvestment. Hence, | make these
demands from the Government: Immediately allocate iron ore mines to RINL. Stop
retrenchment of employees. Provide more money for working capital. And merge
RINL with SAIL.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Sant Balbir Singh; not
present. Dr. Anil Sukhdeorao Bonde; not present. Shri Sandosh Kumar P; not
present. Shri Mithlesh Kumar.

Demand for expediting environmental clearance for expansion of Ram Manohar
Lohiya Hospital, New Delhi

o e $AR (STR UQ9D): Heled, H 7 Qoo AT €. ¥ HAIER dlfgar
TS W GuR WRIITAST &lis & fIRIR BRI A 81 I8! a1 BT el ISMT <8l g,
ST H&AT: UihATcHD 3R qATaR O Wil H i I8! a1erail & BRYT difdd 81 gur
WRRITE &l & IR D1 BRI DIfdS-19 HEHRI I U8l B UINH §TT AT, [TTeh1
Ie Y ATPIAISH, ABIATSH, SIRATNEHRT 3R I AT @I S Aedqul
&3 H ARTAYS JTed bl &HAT Bl Jeg b1 ATl fobgg fUoel &g aul 4 Ig
ARG TR-TR ACH &1, Tgel HEMRI P PR AR g€ H faeell g fawm 4
TS || g WIPIeT IS B H X &b BRI HEIG Y, [IRIR & {1y =i2d 8.8 Ubs
A IR US 7, fohq fagd qaiarofir 9919 afdhel RUTS YR R+ 2T 10:1 HTgRd
JERIYUT B URTIGT &b BRI WGl aui deb ifdd 81| 39 I8 IRATSTT e
2026 Tb QX B B AT | 21 BTl BT H 470 RIS BUYY Bl AN I AFEDHS Dletol
<l & v g e s fawR gk b Wiefd f 15 8, e dsd
AT HICT BT 100 I TGTBR 250 fhdT ST I8 TRATSTT ISl A 31 9 W8 2
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qgIeY, § WRHR A ATUE DA § b Aecaqul raoii-ie WY AqA1 I Sl
TRATSTATST o g W T Afsharaii o AR &l Sy SR YiRRIfTd! Hel= g91Y
R U, TR IR 131l Bl ST ehdl Dl T H I §Y WIpidl B T BT
FLINERSIERACRINS I

Concern over the plight of cows on the streets and illegal dairy operations in Delhi
and other big cities

g varfay mferarer ([T ot &, fReel): Weley, faeeh oik oy 9 erexi |
319y SIRIT U TTHR FARIT 9 Gab! & | I Bl SN FATS H Al BT STl (43T AT 2,
Afh &g 37de SIRAT FATH BT Y& H M1 AT IR JATAR B V2l &l 8 b1 &
91 37 AT 3R 94T BT e iR Tsdl IR BIs a1 STIaT 81 9o 3R ur+t & 3191 |
J HoRT Wl & 3R ThdHR FSH! IR 98 it 1 397 gee] gl € 3iR it Arar
AT AT8H ATAD] - SIF1 DI ST SHRIT H TSl 81 2023 | 2025 & §19 facei § U
2,500 ¥ AP TP GHCAN TS &l 39 I9fd MR DI Blg el el ol SIRAT H
gTh TR, SIBTHRT IR UIYUT & bl AT T2l Bl &1 98 SIHIRYT, A 3R
HhHU M 21 g8 et & 91 375 J98R] Bl a1 Sl 2| facell H§ ddbel srae
SIRAT ST ATH AR =0 & Il &1 &1 A2y, H IR H U BRell g 1D
3 IR A& BRATE B WY AR 78 MYFTH TRy 9975 S, STal 11 ATl bl
GRETT, Wl 3R A el Feh| Afe 89 Ig B U1y, ol 71 ATl AR 1 S, Q1
B gAY T

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands
adjourned to meet at 11 a.m. on Thursday, the 21%' August, 2025.

The House then adjourned at twenty-seven minutes past four of the clock till eleven of
the clock on Thursday, the 21%' August, 2025.
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